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MR. DEPUTY-SPEAKER: Let us
not be too small-minded. Let us
hear him.

SHRI A, P. SHARMA: It is 2
question of procedure. In your
judgment, if you want to rule it out,

I have nothing to say. (Interrup-
tions.) . . NS S
MR, DEPUTY-SPEAKER: I have
made a commitment to him.
PROF. MADHU DANDAVATLE
(Rajapur); As permitteq by you

earlier, with your permission, Sir, I
am only giving one piece of informa-
tion that will help the debate. We
have just now received the new
that Mr. Mhalgi who was the Gene-
ral Secretary of the Indian Mazdoor
Union, who was a great tradd union
leader of Railways in Bombay, though
he was a heart patient, was taken
into custody against medical advice
and he died in the custody today
and, as a result of that, there is go-
ing to be a Bombay bandh tomcr-

row. ... (Interruptions)

SOME HON. MEMBERS: Shame,
shame.

MR. DEPUTY-SPEAKER: Shri

Jyntirmoy Bosu.

15.30 hrs.

MOTION FOR ADJOURNMENT—
Contd.

ARREST OF LEADERS OF RAILWAY
WORKERS—Contd,

SHRI JYOTIRMOY BOSU: (Dal-
mond Harbour): Sir, I share the con-
" cern expressed by Prof. Dandavate
in passing on the news of the sad
demise of Comrade Mhalgi who was
the mover of thiz resolution. That
is why it is much more significant.
Although he was a heart patient and
the police knew it, they did not take
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will rise tomorrow and give you a.

befitting reply.... (Interruptions).
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I move:

“That the House do now adjourn”
to discuss the indiscriminate arrest
of leaders and workers of Railways,
like, Mr, George Fernandes, Mr. P. K.
Barooah, Mr. N. S. Chaudhury and
others.

1 must at the outset confegs that
during my seven years in the Lok
Sabha, I have not seen one single
tstance when the Minister took re-
course to a trickery to take advan-
tage of our move for a settlement, to
take advantage that we are very
apxioug to come forward for a settle-
..... (Interruptions.) and also,
with the Deputy-Speaker in the
Chair, he was hoodwinked and taken
for a ride. In the House, we may or
may not agree on many things. Btt
at least we do not go in for taking
recourse to methods of cheating.
That is what has been done right
now.

A situation has been created by Mr.
Uma Shankar Dikshit and Mr. L. N.
Mishra under the supreme command

of Mrs. Indira Gandhi. They are
determineq to bring calamity to
millions. Today, in the Railways,

there are 17 lakh workers and 3 lakh
casual workers. They will plunge us
into the worst crisis of all times. It
is exhibiting worst betrayal aund
meanness. This repressive attitudg
only befits the clasg character of the

ruling party people who sit agaisnt
us.

Today’s arrest of Mr. George
Fernandes at 3-30 A.M. at Lucknow,
the Convenor of the National Coor-
dination Committee for Railwaymen's
struggle, the arrest of .Mr. N. S.
Choudhury, Member, Action Commit-
tee, the arrest of Mr. P. K. Barooah—
the police came and knocked at the
door of Mr, A. K. Gopalan at 4 p.M.
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this morning; it I were the residen!
there, I could not have allowed them
in—all this ig nothing but a geuera'
sweeping arrest of trade union kaders
and workers thut they had decided
to do earlier

15.34 hrs.

[SHRI DINESH CHANDRA GOSWAMI in
the Chair].

Hundreds and thousands of them
are behing the bars. This has been
done as revealed in the document
that I laid on the Table of the House
only two days ago. Tha secret Cic-
cular of the Ministry of Home
Affairs under the signature of Mr.
C. V. Narasimhan, Joint Secretary io
the Government of India, says:

“One of the important ingiedien’s
of effective rreventive action will
be the arrcst and vemoval from the
scene of their activities of persons
who otherwise would either con-
tribute to the success of the strike
create serious law and
order problems. It will be appre-
ciated that the timing of such pre-
ventive arrests should be neither
premature nor late.”

How nicely it is done’

“The provisions of the Mainten-
ance of the Internal Security Act
could be profitably invoked while
undertaking  preventive action.
Section (i) (a) (xiii) specifically en-
ables detention of any nerson with
a view 1o preventing him from
acting in any manner prejudicial to
maintenance of services essential to
the community... .” etc, etc.

This paper is laid on the Tabie of the
House. It is an open and accepicd
document. Anybody can readt it, how
meak and dirty the Government cculd
be in tackling the workers’ move-
ment. '

I am saying that this is a long
drawn preparation because 1n the
letter under reference there is another
reference to p correspondnce datd the

.not too delayed.

(Adj. Motn.)

2nd April  The whole thing has bsen
planned in a very well organized
manner for a long time, although
our friend Mr. Lalit Narayan wilh
his very pious look said, “No arrests
as long as negotiations are thece".
And what was the pretext of the
Railways for yesterdays's ac'icn?
AIRF AND CITU did not go. Not
for negotiations but for getting the
written version of the proposal of the
Railway Board. But the actual fact
is that we are negotiating unitediy as
a National Coordination Comumittce.
We went yesterday. We have no
separate identity as a party in the
matter of this negotiation. It was
just the time— not too premature,
We condemn the
blatant gross violation of democratic
rights and assurances. It is a closk
and dagger game. It clearly shows
that the Government wants a show-
down; they do not want a negotialed
settlement; nor are they anxious to
avert this strike. Otherwise, seven
hours before today’s crucial meeiing
at 10 A.m., they could not have done
this beastly act of arresting the con-
vener of the Committee and hundred
others. Even yesterday evening,
Comrade Samar Mukherjee, a nego-
tiator, was informed by no less a
person than a Member of the Rail-
way Board that the meeting this
morning at 10.00 a.M, did stand. On
the one hand they maintain a facade
of negotiations; after a lot of deli-
berate delay by the Railways, conti-
nuous negotiations have been taking
place from 11th April. And what
are the purposes? The purposes are:
(1) for propaganda, for consumption
of the people outside; (2) to lower
the tempo of struggle; and (3) ta
create a picture of dividend council
On the other hand, on massive pro-
paganda through radio; through tele-
vision, through Government adyer-
tisements. crores of rupees have been
spent. There is no dearth of funds
for these. Who are the culprits?
TLet the House judge. let the people
of the country judge. As early as
27th April, 200 traing were cancelled.
Lakhs of people were stranded.
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were withheld. The
refused to take

Postal mails
Postal Departments

parcels, The whole effort was to
3qtagonise the people against the
And, of course, the

ilwaymen.
é?ﬁ& &?'Gﬁtipi Hatao’, the fountain
6f &Il i'eﬁz’-és’?sixie methods in the
country, Shrimati Indira Gandhi,
writes from Iran: ‘ng bonus to the
railwaymen; no meeting of démands’,
—a part of the garibi hatad formula

that she has been selling since 1971. -

What about this secret circular to'
officials for preparation for a battlé
and mobilisation of the army? Tar-
paulins must be bought. The other
things should be bought. There is
this secret agreement with Mr. A. P.
Sharma’s company NFIR; then de-
ployment of Territerial Army........

SHRI A, P. SHARMA (Buxar):
Why don’t you tell us the secret?

SHRI JYOTIRMOY BOSU: I do
not want to damage you to that ex-

tent here. The demands are very
reasonable, very meagre and very
legitimate. All they wanted was....

(Interruptions.) Why do these Lalit
Babu'’s people go on interrupting me?
If you do not bring the House to
order—you are a Congressman......

SHRI B. V. NAIK (Kanara): He is

casting aspersions on the Chair.
While in the Chair, you are not a
Congressman,

MR. CHAIRMAN: Please permit
him to have his say.

SHRI JYOTIRMOY BOSU: All tnat

they wanted was a need-based mini-
mum wage and pending that, parity
with the public sector undertakings.
For the Class 1V railway worker, the
Third Pay Commission could not re-
commend more than Rs. 96. And no
bonus.  But, for the public sector
undertalings they are at least getting
—LIc, steel plants and other public:
sector units— are at least getting a.
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mindmbm of Rs, 350 plus bonus..
But, fo} the Rsilways Rs. 196 and 'nos
bonus.” I' Waf o ask the Minister:
and the GoVvériment—why thN dis- -
crim'nation? Tell me who 'is respon--
sible. for the pRice® rise, the corunu--
ous price rise..-..(Pntérruptions.) 1i
want to ask them. HaVe¢ you conve--
niently forgotten the 15th Labour -
Conference? Where is’ the Sadaschar:-
Samiti leader, Shri GulzarildT Nandna--
ji? A need-baseq wage. What hap-.
pened to that Mr. Congresshian, to--
day shouting and yelling? How' rrany -

years ago you participated in ihe-
National Labour Conference? What*
are the things you promised and'

what have you done during this long:
spell of time? The demands are very,
reasonable—o¢ne good. trade union:
thinks. Increase in dearness allow-
ance, full neutralisation, job evalua--
tion to the railway worker.... . .

SHRI A. P.- SHARMA: Your peo-
ple have retracted from' the demand®
of parity.

SHRI JYOTIRMOY BQSU: They
want to come under the Industrial’
Disputes Act, and the International’
Labour Organization, if you have any
respect for that sort of organizatiow,
was clearly of the view that a railway
worker must be covered by the:
Industrial Disputes Act. What are the:
demands?

They cannot buy enough foodgrains :
with the money they get. These Class
III and IV; workers work very hard’
and they want foodgrains at subsi-.
dised rates and through the Railways.
Why cannot Mr. Mishra do it when
Mr. Malaviya has promised to do so?:
We want to know,

THE MINISTER OF RAILWAYS'
(SHRI L. N. MISHRA): I have said"
‘Yes’ to it. You have not heard my
statement the other day.

SHRI JYOTIRMOY BOSU: No reply
now. Your chance will come, I said
‘subsidiseq foodgrains’, not foodgrains
through fairprice shops. You do not
ynderstang the difference between the-
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SHRI B. V. NAIK: He does net
belong to your class,

SHR] JYOTIRMOY BOSU: What is
the social burden? I will show you
how the productivity has gone up on
the railways and why the workers arc
Janguishing.

The productivity of the staff can be
gauged by the number of traffic units,
in tonne kilometre moved . plus
passenger kilometre moved by the
employee on the open line. The
following figures are eloguent, The

traffic °~ units—in  thousands—moved
by per employee on the open
lines, 1950-51—122 and 1972-73-—-200.

Why is it then that when a man is
delivering the goods, when his
productivity has gone up, although he
is surrounded by circumstances which
are not helpfu!, why is it that the
Government is so reluctant to give
him a fair deal? Rs. 350 there and
Rs, 196 here. Why do you want to
maintain this disparity? On the one
hand they are producing more and
more on the other, their real wages
have gone down but productivity of
the railways has gone up.....

AN HON. MEMBER: Rs. 122 crores,

SHRI JYOTIRMOY BOSU: The
Budgetary figures show that the
railways have a trading surplus of
Rs, 2611 crores during the ten year
period ended March 1973 of which as
much as Rs. 1374 crores, that is
roughly 53%, was mopped up as
contribution by the Railways to the
General Revenues etc. Now, tell me.
People are producing more than they
did 20 years ago, producing and
generating wealth adding to the GNP,
if you understand the meaning of that.
Then why is it that you should treat
them like this? The social burden the
Railways are carrying, while calcu-
lating, the profit figures, is this. The
loss on unremunerative branch lines is
Rs. 10.98 crores: loan on coaching
services Rs. 95.08 crores; low-rated

traffic Rs. 11540 crores,

Ve T
- T .

Of course range between
low-rated traffic is for inflating theSouthern Railway and
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dividends of the tycoons, the -God- -
fathers of the people around here. To
this may be added Rs, 21.42 crores
which the Railways have to spend on
the Special Protection Force etc.,
because of the increased poverty and
the deteriorating law . and order
situation and Rs, 13.27 crores paid as
compensation for pilferage and theft.
That is the position, Then, Sir, what
is their pretext? They say that they
have no money. But we have recently
in the PAC made.a closer survey of
the whole thing, Mr. J. P. Mandal is
not here; I would like him to read
this thing. There is loss to the extent
of crores of rupees. About foodgrains
we are not bothered because we will
allow foodgrains to be carried at low
price. There are items like coal, iron
ore export, sugarcane, limestone and
dolamite, bamboo, fruits and vege-
tables, firewood, charcoal, oilseeds etc.
How much do these total us? Loss
of Rs. 55 crores on 17 low-graded
commodities. It is very interesting
and I am really surprised to read these
things, According to the calculations
the cumulative value of the purchases
in the.13th year is so much. Thiz is
about the IBM. When it comes to
1BM giant company they have allowed
them to plunder, All the agreements
were absolutely dubious. I would
suggest that the House should take
note of these things and act
accordingly. In some case the slack
and dust were as high as 75 to 100
per tent. In 1988-89 out of the total
number of wagons inspected by the
Railway Inspecting Organisation and
the consignee railways, following
complaints of the loco sheds, etc. the
content of as high as 23 per cent of
the wagons was found to be below
spectfication. The percentage rose frum
30 in 1969-70 to still further, to 50
per cent in 1970-71. Moreover the
result of some graded tests conducted
hy zonal railways revealed that during
1971-72 the percentage of wagons
found sub-grade was as much as 100
per cent on eastern and north-eastern
railways. On  other railways the
percentage of wagons found sub-grade
315 per cent or
64.39 per cent

. ~
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in the Western Railway. There is no
dearth of money when you have to
fill the pockets of IBM. When you
have to fill the pockets of the coal
suppliers you have no dearth of funds.,
When it comes to legitimate wage of
the worker you are running short of
funds. Mr. L, N. Mishra knows how
much it costs to get a wagon readily
Is it Rs, 1,000 per wagon and Rs. 60,000
per rake, for coal being carried from
Raniganj to Haryana? Tell us about
your intimate knowledge; you must be
knowing these things very much in
private than in public. '

Sir, I want also to know how many
of these poor officials have failed in
their duties. . Shri Ganguly tried to
expose this game of corruption in the
railways. That was why he had to 2o.
There is no dearth of money for the
railways, They can generate a lot
more money. The only quesiion is:
how to save the railways from the
hands of the wvultures? They are
dominating the railways. Who looks
after the workers? I say the workers
Have to be looked after properly..

Before I contlude, I would only say
that genuine efforts should be made
to solve the problems of strike. I hope
that the Railway Minister will come
to hic senses and act according to the
wishes of this House,

MR. CHAIRMAN: Motion moved:

“That the House do now adjourn”

SHRI A. P. SHARMA (Buxar): Mr.
Chairman, Sir, I do not rise to oppose
the adjournment motion only because
I know what is going to be tihe fate
of this adjournment motion. Rut, T
‘rise to expose the characteristics of
some of the so-called trade union
Jaeders who want to exploit the rail-
way employees in this country to ful-
il their political ends. Thev are
more interested in that than {o see
that the problems of .the railway em-
ployees are solved. What I am going
tp state before the House will be
known clearly to everybody. I want
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this House and the people of this
country to know this ang more, so,
the railmen should know this that
the leaders like Shri Banerjee and
others, in the name of trade union
do not want to solve the problems

“of the railway workers but they want

to serve their own political ends. A
question may be asked as to why
they have chosen the railways as
their play-ground for serving their
political ends. This can 'be clearly
seen from the statement and the
speeches of my hon. friend, Shri
George Fernandes at several places.

SHRI S. M. BANFRJEE (Kanpur):
Sir, I rise on a point of order.

SHRI A. P. SHARMA. There is
no point of order. I am not yielding.

MR. CHAIRMAN: Let him say
what is his point of order.

SHRI S. M. BANERJEE: My point
of order is this. If e is reading frem
the newspapers it is all right. Other-
wise it is presumed that a copy of the
speech must have been given to him
and he is reading that from that
speech. My point of order is this.
Is his source of information from the
newspapers or from some  ofiier
source? I want a ruling on that.

] AREHT TIEHT © T AT WY
g wFar 2 |

Fa"ws fowa (3iFr) @ 17 @@
o AT | AT Fe & f frw @y
feam gree fed gu S § s s fean @,
IqF AR F T af wEy w54
A o7 FY T FEA AN I F oAy
¥ qT ¥ g alodt |, A1 gH aw
¥} Ffay dac g faw = Ao
FoET TR FA AR, IWF FAT
‘B fafredy o do mfo fo ¥
qE fie = F 7T AIGT TN FT
sare F4A AY g4 Iq ¥ figere AAd
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_ MR. CHAIRMAN: [ have heard
both the poinis of orders. Normally
speaking, in the House vne who is
not present or who has no right to
defeng himself should not be dragged
in; But, you will bc pleased to see
that in the adjournment motion it-

self you have brought in the name
of Shri George-Fernandes.
Therefore, I will not permit any

one {o bring in anything derogatory
so far as his personal character or
conduct 1is concerned but 1 cannot
people. Having failed in the battle
relate to the issues before us. Ob-
viously here we have to permit it
Hp has not completed his sentence.
Let him first conclude his own sen-
tence.

N

SHRI A P. SHARMA: I was try-
ing to make out that these friends
who have chosen the railways as
their playing ground having failed..

SHRI S. M. BANERJEE: Ba'tle

ground?

SHRI A. P. SHARMA: It cannot
be battle ground. I hope the battle
has to be fought with the other coun-
tries and not here against your own
people, Having failed in the battle
of ballots, now, thhey are intcrested
to create a chattic situation in many
industries so that what they have no:
gained elsewhere, they will try to
gain through this way. And they
have chosen the railways. 1 was
going to quote some of the speeches
reported to have been made by these
so-called trade-unionists and my
friend, Shri Limaye, was -very much
concerned about Mr. George  Fer-
nandes. (Interruptions),

Sir, it could be understood very
well as to how they are interested
not in serving the interests of the
railway' workers but they are more
interested in- disrupting the working
of the railways and bringing about a
chaotic gituation.

(Adj. Motn.)

There are recognised methods to
deal with the problem of workers,
We have been following one such
recognised method and these friends
also at times follow the same when
it suits them. Mr. Bosu used very
strong language about cheating;
deceiving, "trickery and all these
things. What can be a better trickery
than this that on the one side you
talk about their welfare and on the
other side you instigate them to in-
dulge in chaotic activities. Sir, I
will quote frcm the speeches to
prove my contention. On 24th and
25'h April last it is reported what
my friend has told to the railway
employees at Asansol—my friend

for whom you are sheding tears—he

exhorted the .workers to go on strike
from 8th May. It is not the solution .of
the problems of the workers they are
concerned with but how they can
affect the functioning of the various
industries in this country. They want
to disrupt the power plants depen-
dent on the functioning of the rail-
ways so that the Government would
bhe compelled to concede their de-
mands once the availability of steel,
coal and other essential commodities
goes down as a result of this strike.
So, these strikes are not organised to
meet the demands of the railway
workers but these “strikes are being
organised to cut down the supplies
of coal to the industry, power-plants,
ete. so that the whole country is
plunged into darkness and a chaotic
condtion should prevail.  Further
on they want that due to the short
supply of coal all the steel plants be
closed. They have said, the food-
grains movement will be affected and
the fury and anger of the people. ...

MR. CHAIRMAN: He has said
the statement was made at Anngol
and he has taken the responsibility
of making these pronouncements.

it gz fagr Y Ao (nfaas) |
rargeaR t fw ¥ qg e ?
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- =Y wew fagrd mmA{
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MR, CHAIRMAN: Mr. Limaye,
pleose point out the rule under whi:h
you want to raise a point of order.

ot wq faad : sr & A
Fgr & f5 M oawT w1 owEw A
W frraafm e amagt A& oo
T 9ifgd TR @ @
Wgd | 7T A Z IAF W
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SHRI S. M. BANERJEE: We want
to know thie source. He may quote
from whatever source he likes, and

“{ am not against it. But in this
House the practice is that whenever
we table any motion, an adjourn-

ment motion or any other, it is based
. on some source. Either it is based on
. a newspaper report or based on per-

. sonal knowledge or knowledge given

.to me by somebody else.

‘Here, 'my hon. friend Shri A. P.
Sharma is quoting from some report.
We do not know whether it is news-
paper report. In that case, may I
invite your kind attention to one
thing? Previously when this thing
was going on on a call-attention, 1
bad a source’ with me which said that
Mr, Sharma had been telling the Rail-
way Board officials ‘Do not bother; 1
will break any strike. [ never quoted it
because I could not prove it. This was
also my written sourgce but I did not
quote it. I never quoteq it because
I could not prove it.

MR. CHAIRMAN: Which {s the
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rule which the hon. Member is re-
ferring to? -

S LN

SHRI H. N. MUKERJEE . (Cal-
cutta-North-East): It is very un-
usual for the Chair,I submit with all
humility, to ask us to point to a cer-
tain rule about this. Thig is a matter
which for umpteen years Parlia-
ment hag accepted in practice that
whenever any report about a man’s
speech anywhere is  quoted, the
source is given. If it is not given, it
means that it is a doubtful proposi-
tion to quote from it.

MR. CHAIRMAN. When the hon.
Member has said that the speech
was made at Asansol, when he has
quoted it and particularly has given
the place, I think that should suffice.
If the hon. Members have got any
knowledge to the contrary, they are
at liberty to contradict that state-
ment. Shri A. P. Sharma has taken
the responsibility and made that
statement, and he said that at Asan-
sol that statement was made; so, he
has pinpointed the source. The other
hon. Memberg will be entitled to re-
but it, Now, let Shri Sharma con-
tinue,

SHRI A. P. SHARMA: I do not
know what objection my hon. friends
taking to this.

’

As a matter of fact, I am trying
to place before this House that this
strike which is being organised is not
only politically motivated but it has
got a definite purpose behing it and
this is how it is reported from the
various places where they are orga-
nising the strike. That is wrong.
Their whole approach is out and out
political. They are not interested in
solving the problem of the railway
workers. This is what I was trying
to explain, and I do not know why
they are taking objection to this.
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As I said in the very beginning, 1
wanted that this characteristic of the
so-called trade uniop, movement that
they wanted to carry on in this
country should be made known to
the people at large, and the rail-
way workers in whose name they
are shedding these crocodile tears
must know this' and their character
must be exposed before the people.
This is what I was trying to make
out. This can be further proved by
the discussion that took place bet-
ween the Railway Ministry and the
representatives of the labour orga-
nisation.

What was the first item? You will
be surprised to know that the first
item wag ‘legitimate trade union
activities’. My comrades opposite,
he and she-comrades and all the
friends opposite wanted to define the
t2rm ‘legitimate trade union activi-

ties’. Somebody said ‘Why ‘legiti-
mate’? Only ‘trade union activities’
will do. If .they say ‘trade union

activities’, then what is trade union
activity? (Interruptions). Let Mr.
Banerjee permit me to continue. He
does mot know; he is not a trade
unionist. (Interruptions).

SHRIMATI PARVATHI KRISHNAN

(Coimbatore): Trade uniop activities
according to the law.
16 hrs. -

SHRI A. P. SHARMA: Shri Vaj-
payee’s representative was also in-
volved in this while defining trade
union activity.
know it. They want to define what
is trade union activity. The Railway
Ministry came out with a definition.
It was discussed in the meeting also.
This was on the question of victimi-
sation. They could not define what
is victimisation.

SHR'MATI PARVATHI KRISH-
NAN: Who could mot? He could
not define it, not me. (Interruptions).

SHRI A. P. SHARMA: The House
will be surprised to know what is
the . objection taken by these com-
rades. }-do not know whether Shri-

4 Ls—12,

So he should alsq -

(Adj. Motn.)
mati Parvati Krisnan may also
take that objection. But I am read-
ing out what happened there.

What will be the guiding principle

" for a legitimate trade union activity?

‘That no worker will be victimised
for trade union activities. provided
such trade union activities have been,
carried on within the limits of the
law of the land which prohibits acts
of violence, acts of sabotage and
other crimina] offences’, in which
they are expert in ipdulging. They
take objection to this. They take
objection to acts of violence being
prohibited. They say squatting on
the railway line and obstructing the
movement of trains is a legitimate
trade wunion activity. My friends
say that dropping the fire from the
engine on railways is a trade union
activity. Then beating of one wor-
ker by another- worker when he re-
fuses to yielq to their threat and ‘in-
timidation is a trade union activity.

SHRI BHAGWAT JHA AZAD:
Wonderful!

SHRI A. P. SHARMA: This is a
kind of activity unheard of in any
part of the world. Shri S. M. Baner-
jee wants to carry it on in thig coun-
try. This is the kind of trade union
activities they want to practise in:
this country. But we are under a
democratic constitution in this coun-
try. The only right and the most
important right given to very citi-
zen ip this country is the right to
differ. They want to take away the
right to differ and they want to
establish the right of a handful of
unlawful minorities and indulge, in
unlaw(ul activities. This is what
they want to do.

On this very question, the House

- will be surprised to know that there

was 3-4 hours discussion, as to whe-
ther violent activities should be
treated as trade union activities or
not, whether sabotage should be
treated as a trade union activity or
not, whether intimidation and coer-
cion should be treated as a trade

&

- - - -
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union activity or not. On these
things, my friends carried on four.
tours discussion and we had to listen
to it. Ultimately, I told Shri Qureshi.
during the negotiations: ‘If you like,.
you can enter into any agreement on
that, but so far as we are concerned,
we will never agree to this kind of
activities in this country’. (Interrup-
tions).

What happeneg about the demands?,
The workers and the country smust.
know that in these negotiations the

Railway Ministry has conceded to the,

extent of Rs. 70—80 crores. Now
from zero to Rs. 80 crores; this is
no progress so far as these people are
concerned. It is all right. According
te them, there is no progress.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Could you kindly indi-
cate the items which make up - the
total of Rs. 80 crores? We want to
know them.

SHRI A. P. SHARMA: I will

The novel argument was that the
present financial arrangement of the
railways shouly be changed and
whatever is contributed to the gene-
ral revenue fund, whatever is accu-
mulated with the reserve fund, what-
ever is put into the development
fund, all these|funds should be abro-
gated; Alll those social obligations
should be abrogated and that money
shoulg be given to the friends there
to be distributed? I asked them this
question. you are talking like this in
this table, how will you[talk in the
Lok Sabha; there you will say that
the prices and fares should not be,
increased and taxes should not e
levied. They want to eat the cake
and have it too. There they ®say
something and h they say
entirely different tMing. This is the
kind of people who want to carry
on trade union activities in this coun-
try. Shri Shyamnandan Mishra ask-
ed a question. According to the
Meabhoy Tribunal Award the heurs

2, 1074 Railway Workers
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| of work fo;_[ the railway employees
had been reduced to eight hours for
every employee. This will cost
money. The other thing is de-casua-
lisation These and other things will
come to about Rs. 70 to Rs. 76 crores.
The House must know that in the
. Railways| tliere are three to four
lakhs of workers who are employed
as casual labourers. Ag a result of
these negotiations, from tomorrow
onwards when the orders are issued,
all these casual workers will have a
regular scale of pay and those people
who[ were getting only Rs. 250 or
Rs. 3.50 or Rs. 4.50 according to ‘the
local rates will be brought on a re-
gular scale of pay ang they will be
given the minimum scale that has
‘been prescribed by the Railway | ad-
ministration,
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( SHRIMATI PARVATHI
'NAN. What casual labour?

KRISH-

\\/SHRI A, P. SHARMA: There who
are working in the various depart-
ments of the Railways and Shrimati
Parvathi Krishnan has got a list
which has been drawn up. She need
not ask me. When the casual workers
complete 120 days of continuous ser-

'),vice they are brought og]a regular
pay scale and the substitute also will
be brought in the sameway on the
regular scale of pay.

In the Railway construction pro-
jects people are employed at casual
rates now. Hereafter when they
complete 180 days they will be
brought/on a regular scale of pay.
The supply of foodgrains.about which
the Minister has made a reference is
definitely another improvement in the

condition of service of the railway
employees. Who made all these de-
mands?

an

!
| SHRI S. M. BANERJEE: You.

\/ SHRI A. P. SHARMA: Mr. Baner-
jee was not born. He wasnot there
at all. We made these demands before -
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the Meabhoy Tribunal. The House
must know it. Because these demands
were made by us, the National"
Federation of Indian railwaymen, and
the Government has concedeq them, ag
a result of the Meabhoy award/ they
ar? annoyed, They feel agitated. They
made a demang before the Mea-
bhoy Tribunal to become a party.
They also wan'‘ed to become a party.
The NFIR was a Party and the Rail-
way Boarq was the other party. In
its/ judgment the Meabhey Tribunal
ruled them out. It said that they
could not become g party. That is
another cause of their annoyance.
About the payment of bonus, it is
unfortunate that in the absence of
Mr. Fernandes, Mr. Ban rjee had
been repeating this. H. just now
said that the demand of the railway
workers for bonus was not before
the Bonus Review Commi‘tee. He
had also said that it is not within the
terms of reference. It is a matter of
shame that a trade union leader
should say/like this when the whole
thing is going to be finalised.

— (Interruptions)

This is the type of people.
(Interruptions)

Mr. Chairman, I am not yielding.

Sir, so far as the Bonus Review
Committee is concerned the terms of
reference of the Bonus Review Com-
mittee were expanded. The question
before the Bonus Review Committee
was no: whether the railway workers/
could be covered under the Bonus
Act or not. The question before the
Bonus Review Committee was t; re-
vise the scheme of grant of bonus.

This was the question before the
Bonus Review Committee, to revise
the scheme of gran* of bonus and

they, inftheir judgement, decided that
they must hear the representatives
of railway workers, the representa-
tives of the Railway administratfon,

(Adj. Motn.)

P&T workers, defencer workers etc.
Unfortunately, Mr. Banerjee was not
invited there also. It was only the
privilege of the National Federation
of India, Railwaymen appear be-
fore that Committee. On the bother
side, Railway Board appeared before
the Committee Sir, I would lize to in-
form the House at this point of time
that the demand for bonus is our
original demand, the original demand
of the National Federation of/I_ndian
Railwaymen. We have taken secret
ballot also. We have decided that so
long as we are pleading the case before
the Bonus Review Commitiee, so long
as the Bonus Review Committee is
seized of this matter, it will be un-
wise for us to go on strike-/ that we
should wait till such time the report
of the Bonus Review Committee 1s
published and till such time Govern-
ment takes a decision on the report
of the Committee. That is why, we

have advised the workers—I do not.

want to keep it/a secret—that the
strike call given by these friends is
politically motivated and that wor-
kers should oppose the strike. This
is because, until and unless the report
of the Bonus Review Committee is
published, and Government takes a
decision on that, there will be/ no
cause for grievance so far as .the
workers are concerned. This ig the
reason why we have taken this stand.
I am sure the large number of railway
workers, a vast majority of the
railway workers would turn their
faces and 8th May wilfprove that it
is going to be a doom’s day for these
people and it is going to be a victory
for us. A vast majority of the rail-
way workers have the interest of the
nation at heart. They know that the
country is passing,through a serious
crisis and in this time of crisis, the
best way is to settle problemg through
a process of negotiation, settlement and
agreement and not through 1illegal
strikes, acts of sabotage and violence
and all kinds of activities,

With these words, T oppoge,/ this
adjournment motion and I expose the

¢
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political motivations behind'the strike
call given by these friends, who-have

called upon the railway workerg to
go on strike. )
*SHRIMATI PARVATHI KRISH-

NAN (Coimbatore): Mr, Chairman,
Sir, we have heard a most eloquent
speech from Mr. Sharma. But, un-
fortunately, his eloquence has been
wasted on 'me because there wasg so
much of factual mls-representatlon in
that speech,

Firstly, I would like to say this.
He says that the strike is politically
motivated. It is he who is politically
motivated because he' wanis to mis-
représent the railway[wOrkers’ cause
in this House. That is what I charge

him with. The Minister also has
been mis-leading wus. What has
happened? Negotiations -have been

going on. I have also been there dur-
ing mnegotiations. Therefore, Sir, I
would like to make it absolutelly
clear thatl whatever has been  said
here about the negotiations has been
distorted and mis-represented, Why
do I say this? .

SHRI B. V. NAIK: Then why did
you sign it?

SHRIMATI PARVATHI XRISH-
NAN: Sign what? This question it-

self shows that the Minister has his

henchmen a round.

What' happened vesterday was that
on behalf of the ™WNational Coordina-
tion Committes for  Railwaymen’s
struggle, Shri Gokhgle and myself
were authorised tc sit with the Mem-
ber Railway Board in charge of staff
and such of the NFIR people as may
choose ty- go there in order to see
what could be reduced to writing and,
how much Government was prepar-
ed to meet our demands. There was
no question of any signature, and I
challenge these people who are there
bring that signature .. (Interruptions)
It is totally wrong.. This is the way
they function starting with the state-
ment the Minister made before this
adjourment motion was taken up.
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AIRF is in the National Coordination
Committee, We were authorised by
the Coordination Committee ........
(Interruptions) Yet, what did the
Minister write to Shri George Ferna-
ndez? This is what he says:

“On the 30th April evening, you
‘will recall”

then he goes to give him a pat on
the back and another pat on the back
to Shri Qureshi and so on—

“the minutes of the agreement
was drawn up between Mem-
ber (Staff) and Union repre-
sentatives. But it is with pro-
found regret that I learn that
the representatives of the AIRF,
which you 'are the President,
absented themselves from the
meeting this evening, ang ab-
sence which I can only inter-
pret as a clear indication of
your dissociation from the
significant agreement and un-
derstanding the Committee ar-
rived at in its three days ftri-
partite deliberations.” ;

It was a unilateral decision and the
Minister talks of “understanding”. 1
do not\know‘ whether he was talking
of a dream or nightmare, but he see-
ms to have come to these conclusions,
though there was absolutely no subs-

stance to it. Because, we are mem-
bers of the National Coordination
Committee. He himself informed us

that Shri George Fernandez was \com-
ing to the meeting at 10 O’Clock this
morning. In fact, I was told over the
telephone by a railway official that the
meeting was postponed from 9 to 10
O’Clock because Shri George Fernan-
dez was being delayed due to the
flight. In]actual fact, at that precise
moment what was happening was a
conspiracy was  being hatched to
scuttle the negotiations once andg for .
all by the arrest of Shri Fernandez and
other members of the Action Commit-
tee, by arresting thq,'railway leaders
throughout the country and precipi-
tating the strike. I charge the Gov-
ernment with deliberately sabotaging
the negotiations, I charge this Gov-
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ernment with following a dual policy.
Shri Sharma himself has been_doing
some tight rope walking for the
simple ]reason, on the one hand, we
are told that Government is serious
about negotiations and on the other
hand, a circular goes out from the
Home Ministry “keep your lists
ready, a strike is coming, arrest all of
them.”, A circular goes/out from the
Prime Minister, which is very judi-
ciously, diplomatically and in a
planned way leaked out, at the time
when she goes to Iran pre-judging
the bonus issue, saying that it cannot
be granted whether matter is under
negotiation. The Prime Minister)
the head of the Government, has every
right to express her thoughts, whether
they be given or whether they be not
given, to the Chief Ministers of the
States, and we will not stand in her
way. But who brought that letter
into/the press? It was a deliberate
plan in order to sabotage the negotia-
‘tions and make bonus a pre-judged
issue. Shri Sharma is taking shelter
behind the Bonus Review Committee.

SHRI A. P. SHARMA: There is
no question of taking shelter.

X SHRIMATI PARVATIHI KRISH-
NAN: The Railway Minister is tak-
ing shelter behind the Bonus Review
Committee. Why did/you leak that
letter to the press to change the whole

atmgsphere?

It is true that in certain issues there
was some measure of agreement.
There are the so-called ‘minutes’.
He uses this wonderful term ‘minutes’.
Either he is ignorant of English, or
he is guided by the Railway Board,
which is more ignorant than he is.

The point is that we wanted the
stand of the Government to be redu-
ced to writing—knowing how slippery
every single one of them are—so
that we could judge what we are
getting and what we are not getting.
Therefore; it was to be reduced to
writing.

(Adj. Motn.)

.Strangely enough, this is what
happened on the question of supply of
foodgrains to railwaymen. When the
Minister came, he said, “You are very
good boys. How nicely Mr. Qureshi
has conducted the negotiations.”
About the suppply of foodgrains, he
said, “We will give you foodgrains.”
So, specifically we put a question to
the Minister, “Are you, as the Rail-
way Minister, taking the responsibi-
lity of procuring and supplying food-
grains?”. He said, “Yes.”

And what comes in the minutes.
May I read it out to you, Sir, ag given
to us by the Railway Board people?
It says: “To a definite query from
the staff side as to whether the fair °
price shops will be run by the Rail-
ways and whether the Railway will
undertake the responsibility of pro-
curing foodgrains and supplying at
subsidised rates, the Government
expressed its inability.”

This is about the supply of food-
grains to railway workers. Perhaps,
Sir, you are aware of it; maybe, of
course, the Minister would not be
aware of it because he has got his
people who go and buy foodgrains at
the fair price shops. The ordinary
citizens of this country know what is
the availability of foodgrains at con-
trolled price. That is a sore point
with the citizens throughout the
country. Where is the political moti-
vation?

You want your people to increase
production and to make the nation
self-reliant on an empty stomach, Is
that possible? You want your rail-
waymen to keep this vital sector
going on an empty stomach. In that -
possible? Availability of foodgrains is
all the raillway workers have been
asking for. And you call it political
motivation. You are not even asha-
med of calling it as a political moti-
vation,

The railway worker wants food-
grains, essential commodities, and he
wants the Railway administration to

. take up the responsibility of supplying
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foodgrains to him so that he can
- keep the wagons moving, so that he
can carry coal to Bhilai Steel Plant,
so that he can carry foodgrains from
one corner of the country to an other
corner of the country, so that he can
fulfil his duty as a person who has got
to keep the vital, sector moving. You
are not able to unrderstand this, This
is what is being distorted by the
Government. (Interruptions) You
have boasted about the Miabhoy Tri-
buna] that “we got the Tribunals”. So
what? For two years the award has
been in cold storage. The implemen-
tation is now coming because the
workers have threatened a  strike.
That is why implementation is com-
ing.

Then, you have talked about de-
casualisation. At the same time, what
about that casual labour which is
being paiqd different rates than those
of the railway-rated labour doing ex-
actly the same work? We are ask-
ing only for a resonable thihg. You,
do not pay the railway worker him-
self a wage which is his due and, at
the same time, you do not pay the
casua] worker doing exactly the same
work a wage, even the minimum wage
of railway worker which is his due.
As against the railway worker who is
getting Rs. 6 or Rs. 8, why should a
casual worker doing exactly the some
work be paid only Rs. 2 or Rs. 2.50 p.?
How do you justify this? In India,
in 1974 it is supposed to be a Welfare
State .... (Interruptions) Mr. Sharma,
just because Mr. Mishra asked you to
interrupt me, you please don't inter-
rupt me, Be g little subtle; don’t be
so crude about it.

All that we have said is; why the
casual labour which is not covered by
the Agreement, the casual labour
which is there on the projects, the
project labouy which continues to be
called the casual labour doing exact-
ly the same work as a railway wor-
ker does not get the same wage as the
railway worker. Mr. Sharma, am I
right or wrong? I do not know whain

1974 Railway Workers

(Adj. Motn.)
is he prompting. I cannot understand
why all this hullabaloo is there.

316

The basic thing is that we of the
National Coordination Committee are
unable to participate in any further
negotiations so long as the Members
of our Committee are in jail, as long
as the hundreds and thousands of
workers are in jail.

I am amazed that the Minister who
seems to have at the tips of his fin-
gers all kinds of fantastic statistics
which the Railway Board has saddled
him with because they do not have
anything else to feed him  with,
could not give us the figures of arrests
which was what we asked this morn-
ing. When he got up, we thought
that he would start by saying that he
regrets to inform the House that Mr. .
Mhalgi died from heart attack this
morning. Even thal expression of
regret is not forthcoming, On the
other hand, he seems to be gloating
over the fact that thousands of rail-
way workers are in jail. In regard
to demands, they keep giving us all
kinds of mathematical formulations
but not once they come out with ma-
thematical formulations as to the
amount of money that is being swal-
lowed by the monopolists, the sugar
magnates and cloth magnates in
this country, not only through the
British system of fright structure that
continues in the year 1974 but also
through the concessions that the Gov-
ernment are  giving to monopolists.
They think nothing of Rs. 28
crores given to sugar magnates
as export incentives; they think
nothing of transporting bambo-
os for the “starving” Birla at below
transportation cost; they think mno-
thing of allowing prices of controlled
cloth to go up. They have lifted
control on tyres and tubes and legalis-
ing the blackmarket. My friends on
the other side ot the House dop not
seem to have any conscience of that
type. But they go about screaming
and shouting, ‘Railway workers are
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asking for crores’. You can - find
Rs. 500 crores within the railway
revenues itself.

We wanted the railway worker to
be treated as an industrial worker
and we said we would show here the
finances could be found. Immediately
what did they say? They said, ‘We
will set up a committee to go into
the finances, but divorce it from the
wages’. The Deputy Minister con-
ducting the negotiations agreed that,
on principle, the railway workers
should be treated as an industrial

. worker but he pleaded his inability
to treat him as an industrial worker

because there are mo resources. We
will show you the resources

In conclusion I want to say one
thing. It seems that the Congress

parly is today divided both in action. .

SOME HON. MEMBERS: No, no.
(Interruptions)

SHRIMATI PARVATHI KRISHNAN:
1 have never suffered from wishful
thinking. It is because I am not
suffering from wishful thinking that
the Strike is already there on
agenda. It is not my wishful think-
ing that has brought it about. It is
the misdeeds of the Government, the
incapacity of the Government to con-
duct the negotiations that has brought
it. On the one hand you say that you
want negotiations; and opn the other
hand, through the last month and a

half people are being arrested, penal.

transfers are taking place. And we
are told—this is a press hand-out—
that the “Chairman and the other
Members of the Railway Board and
the General Managers of the Zonal
Railway have visited the State Capi-
tals and met the Chief Secretaries
and Chief Ministers during,the last
few days to apprise the State Govern-
ments of the arrangements being
made to combat the railway strike.”
Not about the agreement being arriv-
ed at the negotiations. Is this the
attitude ? That they cannot briet

the

(Adj. Motn.)

the Chief Ministers as to what is the
progress of the agreement, narrowing
down of the differences. Narrowing
down was there, but whether we
could come to an agreement or not,
how do we know? Today they had
a meeting; Hamlet without the Prince
of Denmark; the National Coordina-
tion Committee was not there, Some
people were there. We know how the
Minister hopped from one foot to
another evading as to who were there.
The Action Committee was not there.

1 only want to conclude with one
word. Misquoting of George Fernan-
des has taken place....

SHRI A. P. SHARMA: George

Fernandes is not Bible,

SHRIMATI PARVATHI KRISHNAN:
1 do not belong to the same Church
as Mr. George Fernandes, { do not
have to take resort to the Bible.

Mr. George Fernandes, immediately
after the meeting of the National Co-
ordination = Committee, where the
strike notice was decided upon, held
a Press Conference in Jaipur where
he made the position of the National
Coordination Committee  absolutely
clear; ‘We are interested in negotia-
tions; we will make every effort
through negotiations to avert the
strike.’ You, could not quote that
Could you? That did not suit
you. (Interruption)

MR. CHAIRMAN: Please conclude.
Your last word is getting very long.

SHRIMATI PARVATHI KRISH-
NAN: Therefore, as far as the Action
Committee and the National Coordi-
nation Committee is concerned,
our ‘door of negotiations is still open
but not so on the Government side,
our mind is still open but he has
closed the door....
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BHRI L. N. MISHRA: My door is
also open.

SHRIMATI PARVATHI KRISH-
NAN: His door is closed by putting
all our people in the jail. Let him
open the doors of the jail. Then we
can walk through his open door. So
long as the doors of the prison re-
main closed, he can remain with his
open door. The flies will fly in and
the flies will fly out but the Railway
strike will go on.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr.. Chairman, Sir, I
rise to oppose this adjournment

motion with all the vehemence at
my command. After so many years
I had the opportunity of listening to
the well-reasoned speech of Shri-

mati Parvati Krishnan. She has
made out a case championing the
rights of the working classes, Our

Party also does not lag behind in
protecting' the rights of the working
class people in their legitimate rights
to go on a strike when their demands
are not met. But, I see in this whole
game, a conspiracy to plunge the coun-
try into anarchy....

AN. HON. MEMBER: It is on that
side.

SHRI P. VENKATASUBBAIAH:
And to subvert democracy and socia-
lism, to cut the main life-line of the
nation and to hold the people to ran-
som. I do not know how the CPI
which has been playing a very cons-
tructive role in the nationa] sphere...

SHRIMATI 'PARVATHI KRISH-
NAN: We continue to be constructive.

SHRI P. VENKATASUBBAIAH:
.. .should be drawn into the trap of
Shri Jyotirmoy Bosu and his party.

1 am amused to find a strange com-
bination of Shri Vajpayee, my friend,
Shri S. N. Mishra and other
people.....

SHRI SHYAMNANDAN MISHRA:
A facist lot?
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SHR1® P, VENKATASUBBAIAH

.. who also joined in this conspi-
racy not because they want to cham-
pion and voice the legitimate grie-
vances of the workers but they saw
in it a golden opportunity for them
to operate and wreak their political
vengeance in which they failed ear-
lier...

SHRI SHYAMNANDAN MISHRA:
It seemg you want to be in the exclu-
sive possession of the CPI.

SHRI P. VENKATASUBBAIAH:
That is the whole game. That is why
I said that if it is a legitimate trade
union activity, the Government will
never hesitate to meet the demands
of the people nor our Party will hesi-
tate to support the demands of the
working class.. .

SHRIMATI PARVATHI KRISH-
NAN: I do not mind your supplyirg
ing the Birlas in the Hindalco lock-
out. Don’t talk about solicitude to
the working class.

SHRI P. VENKATASUBBAIAH:
In her brilliant speech she has said
about the procurement of foodgrains,
availability of foodgrains and supply
of foodgraing to the working class
people and also to railway men. . .

SHRIMATI PARVATH] KRISH-
NAN: I do not mind your supplying
to all the working classes.

MR. CHAIRMAN: Nobody inter-
rupted when the hon. Member spoke,
She should not interrupt.

SHRI P. VENKATASUBBAIAH:
Not only the railwaymen but the
entire country is passing through a
crisis because of non-availability of
essential commodities. But havoc is
being done by the vested interests in
this country to create a situation so
as to create anarchy. Whether he is
a railway man, whether he is worker
in a small mill or whether he is work-
ing in a factory or whether he is
working in the fields, everybody has
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Strike (St.)

to get his rightful share in the avail-
able foodgrains. How can an invi-
dious distinction be made between a
railway man and the other workers? I
want to ask. - So. the Railway Minister
has been correct in saying that he is
prepared to run fair-price shops and is
prepared to entrust it to the manage-
ment of the Railway Department.
May I ask Shrimati Krishnan whether
there should be any distinction to be

shown between a worker and a rail- -

way worker? Regarding wages that
are being given there is a feeling in
the country that there are -some
favoured working class people, ihat
they are being treated more than the
other workers. Take the Railwaymen,
If you take the scale of pay of them
with other people ihere is no compari-
son at all. The aim of the Govern-
ment is to see that the wages are
brought on par as far as practicable
and it is their aim to see that the
low-paid workers get more. In that
process then should be an equal treat-
ment whether the worker works in
Railways or elsewhere. We have de-
bated in this House many times about
the financial capacity of the Railways,
how the Railways have gone on red,
how to improve the finances of the
railway administration, etc. = There
was the Third Pay Commisison Re-
port. The wage structure was decid-
-ed by them. There was an increase
of Rs. 190 crores in the Railway De-
partment alone. We say to it that
these people get the necessary justice
from the Government. As everybody
is aware, Government is also trying its
very best to see that justice is done
‘to all sections of the pepulation.
Railwaymen have got legitimate right
and trade union activity to go on
strike, but we shoulq ask ourselves
‘the question, what are the circums-
‘tances in the country today. In cases
of great crisis in the country, when
‘the country had to face external ag-
gression, etc. the Railwaymen and
other workers stood as one man and
they have discharged their patrietic
duty to help the Government in maxi-
mising production. There are wvery
many historic instanees where when
we were faced with crisis, the people
stood up as one man and discharged
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their patriotic duties. I appeal to
Mrs. Paravthi Krishnan and other
people not to fall into the trap of a
conspiracy which is politically moti-
vated rather than championing the
cause of the worknig people.

SHRIMATI PARVATHI KRISH-
NAN: I can look after myself; he
need not worry.

SHRI P. VENKATASUBBAIAH:
The entire country is looking for the
outcome of negotiations regarding this
proposed threatened strike. There is
indignatiori among the people. There
is terrible reaction among the people,
that this is being instigated for a pur-
pose which is not designed so to say,
for the welfare of the working olass
people. I know that the people have
got a ready answer to face the situa-
tion. As Mr. Sharma has pointed out
the majority of the working class peo-
ple. I know that the people have got
a ready answer !o face the situation.
As Mr. Sharma has pointed out the
majority of the worknig class people
and the railwaymen are not in favour
of a strike now. They are being
threatened by these people who want
to hold the country to ransom and
who want to take political advantage .
of the situation. There have been
certain suggestions made regarding a
moratorium op strikes and lockouts.,
especially at this time when the coun-
try is passing through a critical stage,
that there Government and the work-
ing class so that we may pass over
this great crisis. .

She took objection to the Prime
Minister’s letter. The head of the
Government, the Prime Minister, has
to administer the country, keep law
and order, feed the vast masses of the
country. She has to see that the line
of communication are not disturbed.
What else can she .do? She has to
take adequate steps to see that lines
of communication or not disturbed.
Would she not be failing in her duty
if she hes not written to the Chief
Ministers about this? She has to ap-
prise the Chief Ministers of the situa-
tion. Essentia] services should go on.
By this strike railwaymen will only
be antogonising the people and get-
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[Shri P. Venkatasubbaiahj
ting away from the main stream of

national life, because the railway lines
go through every part of our country.

It is the duty of the ‘Government
to see that the essential communica-
tions are kept in order. So, I would
again make an appeal to the railway
workers that they should rise to the
occasion; they should turn deaf ear
to this srot of misleading of some of
their leaders ang cooperate with the
Government. Alsp they should rea-
lise the feelings of the people of thic
country and they should not isolate
themselves from the mainstream of
the national life and they should
come out and see that the strike does
not take place and see that the rail-
ways run the services as efficiently
as possible. i

ot vz fagrQy arad Y (safem)
qaafa oY, T/ 1T T=F wy afdy
sgaaferd | WA wmeam &
T AQH FT GFA FF I FAACAN
F Y AT IT Y AT FC R A S
w9 T A fromr frar w0 ag
™ AT F W TR AL FT R
I XA Y Sror @AY I At & P
qT | IF TS ATTAT AT, TH W &
20 MG W FARCQ AAT A@A,
W AT 56 FAE ITAT ATHAT It 5
T A §AX 10 qH AATET F) EAT
T AT 9T T AT BEATEST
AT & Ay fooelt o aer & @
T H 37 F fregara @y @ w0
wATIFT oY, & q0T FT FAT GF HE
FRTETAFTIE SO Tl feqr g |
FHw ¥ frm qR wwr FT IR
wT Tx W wAAf ¥ AqeRT A
frormd s & w9 7 e feafa
H e fer 1 .. (W)
fom ¥ froard &Y 7 s P
T AT A I FEAFEA ®) THET

May 2, 1074

Threate
&7 ... (vawwrw) | @wrafy A, @
g W ¥ fF SR woa ¥ freearc
FTATET | ag qT g F ey
A & | W WA TE AWN
F TW qE A AAF F avemr Ay §
T T g AR JF T AT T W
ST FT TRIT AT AT FT THA
T FT A FT qFST FAT g fw

CFT [T A X FT G AL I6 AT

1T gE S A 3 T w@aS * = At
HARET &Y, A AT I FAAMAT
& Jarat #Y foedt & frvea wAT
qeT ?

AT AT FT FgAT I¢ ¢ % ag
I FY A FCQ F A g Ff
T arer 7§, } Qav N oY A TT
QY FAART QA AOH
TFATT & AwA F JAA FT WA
oy o N fer A IR A Y
oM A QY 99 F a8 R e
A FW F fa f17 & I/ T,
FIT AT NI 9T, T HARA |IT
# fawaw & fogr S Afgg I
HAT 1 7T g7 @R T 9 CF AT
@ FT qat TrAav § OF AV aTwTTHy
M I AT FaEr g o
wafa Y, g7 v g mav & fF e
A ¥ guANT JEt Agf AT
wEA § 1 WX g € gee gy
§. ... (cwEw) | WG FT AT AR
T Wi A

wft g6 dto wwt : FTER wifw

. ¥ aTa Y g W o fF ametar g

ot w@w fagrd ATl - 5T 3y
ey fr ot FEN A WX AR
Favet B w7 T WY froRw fear
e ? L, (Www)
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ewmafa Y, W o & @ W
T #1 Sfiw frar fF sT semfea-
forr F3E AY 5 gt & AT OE
g€ v =t F agan {77 91 faaeArg -
| g AT adag Y
iR  @rar ? =9t &
Y T FAMATFE AR AN IT
WIFFA IR DARY ?
g JAITRF TR e ¥ aw
%Y ? R farewnrgdee @ v ar ag
TEAT T A &% 7 fagewrgvw
a1 T | Al qrET A X
for &a< qu, Ak Sw  fageArgd
#r afcorfer frowrd &% g€ 1 sTowW
¥ T g =91 F grr e e
F IR ¥ gwrfas JdY o |

gadr ava, ag Fy g f e
FTamAAT foog FHEr #Y ol o &
1T AYT QA | FATOET WG, T8
g § T T fae —aeee gt
g wmuaifrmaw Faf q,
qar A& fa?w ¥ &, Fgr § wWEw 9,
aﬂ'ﬂﬁo@oa‘o{o(ﬂ’o %h}i{,
oY WET A FO A9 ¥
ST He § e ¥, (swawm)

QQOQ‘}OWZW%iT{'W
Frase Jodt W AR a8 et
A ¥ guT T

st wzw fagr@t avmdt s
Qo o Zo HYo F FATHI & WeTH Hel¥
# Fgr A7 % aw ay A I &
ot oAt ot & T fear i S Y
AMTER A ATIQRE I o
fax wrfo @0 2o o HYo ¥ Fal¥
St WA SurT At & fay aw ag
a# vy T v @ aw g s
R foid v % T W da §

Strike (St.
7g w1 Tar a1 f5 Smw F ¥iw s
&, TTHE FT AW AT AOEA 1 WA
FTEHT AEY AT @Y I FEATTEr F
THATT FAT |

garafa s, o ®) 72 gemr fF
uF AT T qAT 9t o Sy Frdardy
o oY, AT o aTER w X6l &
TEIF T T GHAT FIAT TLT T I
F AT e 7Y Fee & faear Ty
#, et A e WY A7 I I
e for w8 N @y |
wErEr & 1 38 ¥ o Samardy A
wrRdY | .. (Wawtay) | waTf o,
ga @R wadr fagt & famw &
e fF Qrre & dar v agar ¥
o T AT aAr o o Y wreary
12 ¥ T § IR o7 Q1w I wfgy
Gy w7 A AT AT | (VW)

it g o wrRdraTe T (Fromrarz):
ag T &Y T ’

st wEd fagry awdd ;W
W3 fafrex #x Fav fafreT 37
@ AT 5 78 T oY 5 ga fwT
¥ wqAY feafy a7 fase 70 & fay

& &

aarafa afE@ ;. FEAE P
oTg T F T AN

ot e fagrt aromat . qwTafy
oY, I T ATT FIT A7 T e o
FTIETT ME A Aqq § ITHHH ATC AN
Wit dw e oo @ W
IO P A Y AG q9 AT N
AR A A Gaar § WA
adY qi o e frar & fe forw @
oY 7T A g5y | awnfa A,
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(st wew  fagrdt wrwqat] TEW 4 i TR 999 @ 9 wfa

oF FATQ M T F oFRE ¥
A F AT JATT FTFW FEA( & T
R qUar &, WYX A AT FT ANIE
AT AT TR H AT I & @A
¥ T FEE 92 9T TEN AL, qZ
feafr o R FTA X NI sawm)
7g oI F1E S1ieT AgF w1 77
gra a0 wifgy 0 o few oo A
AT TN FAA T76@7 39 faqr o9 3
Tad 17 XA @ 2y ) ww arg
TRY 7T AGY F S aFAY, wa Cwey
QAT § FIQT AT € My F 5™
T | oeARd A7 AT
wWE swramIfmE

wwtafer wlvTd, ¥ s =mEan
g F o s ¥ (spawmw)
e W w1 @ omrsfenw oneAx
gt wfgy, [WF A oY wew Arfers
AT Fifer R A\aw FT ATHAT I
foog #9087 gwn a1 A wEw
=AY Y Y ey AT A Ag 9 fra
N w7 @ ft f5 g @ [
‘& fegfes & 7 &7 A difsg
fegwadt 4 #g fear fr @ =Tl

H Ay i afgd @ e 9=
& g A Fv gem 7

THE MINISTER OF RAILWAYS

(SHRI L. N. MISHRA): We
our opinion.

ot wzv fagrdr wwwdEy ;- weer,
T aawe a8 § fr e feg w98
¥sgfin fs v ey aw WY g
g A 3 A o dww FRE A
F@ A g, . (Waawm) |

g &fa faselt 49 ¥ e W)

reserve

. wwt ot Fgy § Fe e w1 ATwen
fog #3& & amy .. (Wawmw)

T Wy F v &
aE daT 4G AT 7 ATHAT WK A
FHA F FAL BIEAT 97, a7 BT AT
aifgw ar, affw = wfuse 9w
1 & o 7R g FU0 I9F W ¥
fawifer &<t &, @1 wfaw o
AT &

# URo URo fey: TaT Y A7 &
g ‘

N wee @d Wi W
ga ¥ uferq fom mroer g, & fe
AIGE AT G T3/ ISA AT Q]
¥ 3% 9 qE T AFAT | WA Y T8
gE &, 3] ag a7 ATE g 7 fF |R
et # it 9 faer &, g @nfea
aFT AR FafRd TEHAT FA F
Fror frer &) fagar fegasr &Y
Tt off & sga ==t A § 1 & qoAT T
g fie framvmt frsgma e Fa g ?
of 1972 g AR TAE wE 1974
3q feogmm & 917 wq@ wa® faar, @
(R HATT A IF I AW TF
s Y fomam

At go Yo WAT: FEA ATY AAA
feam

ot ez fagrQt aq At : o A9GL
dufsr W AR FOF & fag
fran 1, I7 IR Ao afew &
yeUT F F1 BT AT, aq W
Rgr o fF ST A W AT AAAT
wifgu feq  fratard  fregrer &
famrfeat w1 s 1 waow @
AWy A gEATH T F W ¥ 6y

sren fafree #) fozd fray e qgR & FASW T EAW FARE
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W wdafal § W & A @
O R IT N Wil I Wit ? gweg
g iy & wEfE ¥ 9y W W
af ¢ fF oz TR AT I A ga
witr =g frat ofr Sfa @Y, firaelt ot
TETAG &Y, I TF FEATT FY GARY
& & Y HX g FHA aE w3
@ § Fom o e wEE w
O & & Ay qe g, & w6
g fF geare &), geaw W § oWy
wfeqreai Ger w90 9 w1 @AW
feafas & gw am@eT A€ FT 9mOR,
¥ T 0T T & g A
e A8 & wT AAEn FY e 3
Al

FegTor qIgT AL A 3 ) @
g &1 TF ISR AT AT 2|
faweft & @R # HIGSE 92T 91 7R
o gadfq frasn. &1 fo-mae
TT AT FHIAZ A0 @ &, A
Ao fag ¥ qw W fag #1990 A<
gaqfa frar st #1 amat & fog gemar
S 9F & o7 AT, §7 S 99 F a9
FT fear ) 9 agr & 9w 7Y famm
_(wmaA)

qumafa <, gfqge woa &1 R

T & | WA HGETAT AGH &, 0o gaTfq

ferarar 7 e &, W) sroee R
TF T F TG 40 gAT, e g
qu & Ga7 g 8| WA wArafed w1
FTTSYT AT @A g FHATCET F A
& figa faar @, @ &1 st
T3 ? guTafa Agred , AT AT FHA T
TR FEET AT gIAT FT A
suEFT &, s 2 A% &1 feafy w1
farew § QT ST gEAT &1 W AT
forceaTe g &, St famr ma fgr #1
ferr v 9JfAT WX &5 FX FIAEE $
BT O TRAT e 1 NaeT A
wifeq | wr fadw sfewer §5: R

TR W I e & fag dar
g, 7 S O 1 X
FHATG MW § | T R S
IIF 99T W9 & qIY T § oy
frema @ ¥ 5 9 i A E%
%z e § AT A JISATAT A o
A # I e § 1w FRETE

.3 JIWfERT Y ITET | 99 9% WY THA

T QU W FTEY AT Y 9
¥ T A, wwmAirEar w1 afea
77 Afag 1 oy i FE=fE # are
FT BT ST TFAT & AT IT Y Foqaer
T S0 qFAT

awmafer waq, § SrAET g
g fr v ag 7= 7Y & foF o el
& s w1 g€ o\ 78 qETe W
o 3 9 Y 7T § 37 F wrzAfrwE
TAAHAE FTE , TH I I T@gH QY
AT, AT ISR ATATAD F Y HIT A FgT 14T
fr 7@ e aat @ & axdt &

M go o awf : T THigE) -
(Zaaem)

ot ez fagrfc ayandy: v 0
g A g 2 oo = wdadr
9 diamg Fad N fFraw
FETAT STeAFar § , 7 AZA fomr ag &
FAIFAE w7 AT Ty IR 3fm
RATEHT 97T 74 & fA@ g7 ZFara8
fErararar ) S AATFAZ A
gaar agan g, oAt A F {7 ¥ 7gh)
7 4 fae oy ofr gErEmT R Ak F
fam ?

ot go o Wt : TWH fq @&
s gk gl {1
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ot wew gty aroday : fom wmd
) TENT AT, SR FAA F G
forar ST

16.56 hrs,
‘(Shri Ishaque Sambhali in the Chair.)

garafr o, wier, s w0
FATG § | 7T AR G TAY FTE FA
Y mar 3

warafa o, K agFg <@ qriEa
W TR @ § e wdred
O A qu w7 F faqg frax FQAT
T # AEeEEsar g o ey,
FAACTAT, T F AR GEQ
Al FAA0 R H aT TIATG FA
¥ wdt § 5 g gn § sAata ar
AR R Y AT 500 FAS TA JAT |

Y Qo Yo mAT: A AT FAT |

o wT fagtd waqa : FHEErE
¥ o e & B 4 wiwd S WG
€AY 7 @Y AW | F AT g
fF w7 5@ TR F q5HT, AT AW AT T
qIY, OF WFE 9 AG AT qHA !
T AN F @ T A I EAT
& & qwar |

W welt g av § B ogw W
dFg X A foafq & T & = &
e A 7 I &, T AT SgET
T TG FT AHA | gH A T fager
qe X §, 50 B T Hq wqrer o ARG
AT 50 W T g0 AR AAIEHE
¥ AT FU A § | TR aEEaT w3
Moot gy, A 7 T e awy §
wgt wg A g Sfew ot o
g &, xgt e weF A ¢ 2 omd R,
ot gag §, fcfeafa # gargr or
FHAT §, IANATHT T4 BT Ao

MAY 2, 1974
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far ot wwar &, 3m B TR wfes
2 ¥ TR & T om a@war # )
afFT aoee & & 7€ faat # §,
TF § W9 WAl S ¥ q@X &7 gHaT
o] @ Famwt A e 1w
TR F g ¥ o G v g
T TAT B H TG awT Awq § fF
HTT ERTARTY A FRATAT AT FEAT 8
¥ F A R Ad ar
A # fame fear R & s w3
g 5 was @ § o7 g faedq
S &@ e gfgwan AR faqs Frafcan
q A gFR 9 1T S RS
Ty 8 € § SuHT S FQ HIR AATHT
N fgr 7 aml 1 Y Qe
T I FAANY F G THEAT HT FAMTT
FU | TE ¥ W AN ggA A
T gEAr &, T A W F FEr
g F fag a9ay & A fee ar
W N SEF qfoma A §iF

! WI W AR - (W)
WIS WEITT, A9 q9 & [ TG AT
WMFARA IS, Igae e fF
W #r geafa faw 2 gfaa a=i #r
A IFIA AT AT AT & 1 IH
W HFWFA I@ 20 ATG FAAY
O T QA R F FAH FW I
afaw ¥ Afus 60 wfana §iT @ ¥
W w7 & waid 20 @A ¥ 10, AR
o aufea & oY Fvqor 393 7Y, AW A
T AT FY, AT TRN FY AGAT T99T
& ATET ATAT W ATAT AET §
geafa fradr & 7 =1 W X ww
FO AN AE TG FHAULCAT F7 T
WA A 55 FAT JAA@T A ? W
AL AT #Y geafer § A w0 T WA
T ST g AT, T AET EEF FH
3w AT W sqEredr wY AT AT §
IJaw e aga 8 7
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1700 hrs,
ST RTANE ! TR S AT
S HFIRN AR faarmar g fas
AR TEAMEY | AA T TF A

e HF v fediom ) swaw?

FeAT R i i ST AT IR &
& Fga § e garQ areagl ® v gus-
Il & aorre famr @9 g 75 sfa
WA ATFD | T TEF NS 7 v
FAF g, FA A, P AT ?
8 & & 4fF e afem g, dfF
T w9, 2w §, g W
g:mmmﬂﬁrmgﬁ g
[ TG IAET | gEA A S Ay
T TER, I TG A | T A qun
T AL A 9T T qA 9T q a1
F R | W UTT AT A A
ITF @A | AT FIA & A< & oty
fog T\ uF ag ar fE S 9 A few
TF q5%F HY A HR FAT 47 5 0w wd
A graFE qartw gftaT ¥ sfafafy
o gt ax agwia &t € § 37 I SawT
F@ & fow ordd 1 AfFT o 7wy
AR faa qereiT fEfeanT 3@
F AUAT AT AT FAQT ARG
gefeaq & gQ | R FEr S
g7 & fr 9 frga #4i #1 foar
T ? # A% FqAr J@gar g fw
T fad oA qmA - A8 gy &, aray
FT AT WY AMQT Q@ 7, AN F
FTEAT M FRAET F 30 I@
qar 7T & fF T 47 FET AR &
s 7 IR arat 9T agafy g 1§ 9
- gt fraay Frdeq ¥ aforg F7 F fag
T AATWT 80-90 FAT T T%H
ufa® X 1 qgaq & 4T a1 A ;W
) AT FA AL AQ ! RwE A
TEATAT A Fod FATTIAT X &Y
agaq 11 & A R gfraad am
TEAQT FIAT TEAT § A *71 37 gfaa
F Aqr, FMfEATT FAY ¥ qwrafs

Strike (st.)
R T E g o &7
T AR § TS | qEAS AT AT
| EW § ? Al I a9 q@h A
TR RARPEIF @
I W Fl Wy W fear g

“It is just a technical matter to

give notice. It shall not in any
way prejudice the negotiation.”

¥ 3% weg § | AT @8 a
FAH AW A G W A 7 QRE
AR R, W A wefar s,
TR IET A | T aE I A9 § JHH
SEl o FEy R @ §—

=t gz 7 fagtdt FWAqd @ AT qF
AT FTAA § |

ot w2y A qrved ;. g ag Ay
ITH I IERAT § Iq qE I AR
qra W TERE g § amar §
IR W TR W AW G § T E
g §—

ot TRIAT AeR  (TTAT)
FPTA@L |

it wew fagrd qrwdE T T=_ 4w
ghdran Wyt SRS AT fAa
AT 97 | GF AT AT A JADT HIE WG
g1 9T 1 qT AR J0g A AEAA A
3@ s a1 fr feard R W
¥ & @ BE A wG AT Al
7a N §& AT a3 7g R E R
ot et e ¥ ag sy e qefat
vamd, are A9, & o wg § e
7% fre s & wrar § fora® s
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[  waw fagedt woEdy |

i & s qx g @ AT S I
RO B AT T BT 4g N
A g ! ag R aTEd R AR
AT AT TGV R, BT IO FF Ham
ML a7 § @ a@ T T
FaY A AT A @ I Ay

& TR AT WAE Y FAE-
W F A A T FR

oft maw Fog S ataqd © ag s
IEW Fa A g fear @ 7 e By
qar J=r 7

wtafa wgEw ;& qwwar § &
TH A WX FAG FT FAAT AT
wEAT AGE § 1 ATy oY ¥ S A
TG @ AT IAH F GHI § |
e # AT AL TW A FT wher
I e o 3w g
o Fobfaw 3 ar ¥ sias o9 w@ETrd
X FE Ffera g ar Iy FE G
wi= 1 FE Fir g1 foa® wr @eA
T g%, IOHT A7 79 ohg ¢ HK 5
T F R F AT qF FE =7 TR A
o 7 &, frlt Wt e F g oA Y,
ag & gwer g % qfea A& d
zg a3 &1 &fay & 91 30 § B 9w
@ &1 AN & are § NF A fran
T | '

o WA & owanT & dgEd g
fr & O o0 @ 7w Pred A
H O] AT 7 &1 1M e § B e
ot & i SFTCF W GAE, AT
F o @ §, aeaw, feawdfer wic
wrife® | ag AT owEAw A 3
oy STk ol AR vy
wht 2% ¥\ ofeon R % AW §

MAY 3 1074
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wEEI §, g9 §, sAweT ¥, qEAs
¥, i W g § 1 g oF T
T T ¥ faix sk o
AT | W T AR § A AT FRE
TG FY, g AT §WA a9 ¥
fF TS BRI qTRH A 39 qg I AW
&

ot TS HEASIH TF qF T T
3 % e T @1 Sefew @
ot afe gm“rm——-(amw)
grfEr g a i fr aew a
T 1 I T T AA &, IATSA & AT
wa faog A8 9y & ¥3f @= AW
g A

st TR WeA? : T9q |
Hq ifed

SHRI SAMAR GUHA (Contai): Sir,
you have given a clear ruling that
the hon. Member should give the
source, either newspapers report or
some kind of a document. to support
his statement. Now, the hon, Mem-
ber says that the sources of knowledge
are pevsonal, derivative and authori-
tative. I do not know whether these
thre sources of knowledge are com-
patiable with the ruling that you have
given The hon, Member says that it
was his personal knowledge that Mr.
George Fernandez made his speeches
in Calcutta, in Bombay. in Delhi and
in other places. I would like to ask
the hon. Member whether he was pre-
sent in Calcutta, in Bombay and in
other places. If he was not, he cannot
say that it was his personal know-
ledge. About the veracity of his per-
sonal knowledge also, I would like to
ask him, whether he has got the tape
record of the speeches which he says
were made by Mr. George Fernandez.
Otherwise; his . personal knowledge
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_cennot be authentic. He should cla-
rity this. Otherwise, he canont make
such remarks. If he makes such re-
marks, he has to face obstacles.

mwfav@n:agftiwr:‘z
T W TG & | & gy g I
W SFEr R g dar g 5 o

arfgam 1 T § qrfefiie wT @ §,.
Hfa F= § o s 9 g
Farfrw X1 & g wgan f ey v
¥ & oo wdAe. 1 AP A
TCEETT T8 & fF IgET v 1
by fah o 9t 77 F fomd ar ¥
WY 7S §9T X | A9 & AW W
TG T (AT A FL | 0AT FE AW
IAFT T9T T 2 WK graas! fameaw
TR RE

s WITIR A1 W ;AT 4g
dvra 2 5 o e oz A aw @
G qrEt @ 8 ar SW el 1 AW}
& 4t ¢ e & e At g € AR
R argT | § 99 qEf F1 wEm §
fae® gl @Ml TAmT &0 R |
TN G FAF AET 1 AfFA W
mﬂﬁhmqaﬁﬁ'miﬁ;

ETE"’?TT_"’

o § g1 B6 o7 9T ST W
= g & faer #3, Amifaaee & ag,
gL o, a1 IR W FhE F v
Far? wa frar g am gfed 1 I=A
FgT, ‘g T9 Ao e |
F a6 A1 ag W A ¥ a| R

- U A WA 4T |

Strike (St.) -
¥ Wik IR 7% W faar @t fe
w|EE w1 AT e Afew g
s W Nfew W v e
a0 I<F IR F vy ¥ ag w7
‘€ W T A e 1
IR 7r WY w7 fr “gres W e
dww ', | 7 I SRl d @
Y T & )

o foafs & o= X = W
e 7 fomaT S, & w4 feam oy ?
T A O =wfer
# iR & 7901 ffar 1 o
T 7 37 AMfque 3@ ) AR
%,WWWWWVWw.m
fara s &1

R Y Ix e Ao R, Sfe
IEM FA TGS, § T Fgl 7 qHT
T f5 w0 4 g7 FF W M TR
WE | T IS RS ¥ qG@HS ¥
Fgr 7 S 9 Tw wTEE W e A
a% a0 fFar | SR Fm—aw W
afez F § & ‘W el &
T g gy fFoIFw a e
aETE H ag T2 O oad 1 ¥ 99w
g7 Az A8 F g &
TG, SAFT AT AR ST F14 g
g5z 770 & 5 9AF amd qma i
Faattdl w1 BT 4@ g, afw s
o Aoty safaama AgeaTHiET S T
qret 7 TR gamfc § 1 T Fw
FY 1T XA FHATET FY WATE 8T FEAT
ey § WifF I W, F1 1)
g A9 Taa faoda § 1

™ TIEF & g ¥ I ard)
W o & Afer &, afx @ Y,
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[ wroa @ ]

@ 1 I Tgrew & Y aIw 18
g ? SAFaasgg &
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SHRI SEZHIYAN (Kumbakonam):
1 support the motion moved by Shri
Jyo.irmoy Bosu. 'Before I come to

the subject, I want to make one ob- -

servation. At that time I did not want
to add to the noise that was already
here in the House] I concede that the
Minister has a right to make a state-
ment whenever he wants. But that
right should not be misutilised and
abused, because it did not look as
though Shri Jyotirmoy Bosu was mov-
ing the Adjournment Motion. | At 3.00
p.m. the hon. Minister was on his legs
to make his statement. When the
motion had been fixed for 3.00 p.m,
it would have been fair to the House
‘if the Opposition had been allowed to
move the| Adjournment Motion and
then if the Minister had made his
statement after that, it would have
been all right. He should not abuse
the right given to him.

(Adj. Motn.)

I do not want to go,into very many
arguments that have[been put forth
on the merits of the negotiations. We
are concerned here over the indiscri-
minate arrest of leaders of railway
workers like Mr. George Fernandes.
We are protesting against this proce-
dure. What are the points of nego-
tiations? How far/has the Minister
been able to accommodate them?
What are the points raised on the
labour side? These points should
have been thrashed out at the nego-
tiating table. It is not as if you are
going to concede every one/ot the
demands; it is not as if-they are bent
on the strike even if one point is not
conceded by you. Otherwise, there
need not be any negotiations at all.

Strike at this juncture will, no
doubt, add to the economic crisis.
Everybody/is aware of that. But the
strike itself is an outcome of an eco-
nomic crisis. Why should werkers go
on strike?

\

AN HON. MEMBER: Why are you
inviting strike?

\ SHRI SEZHIYAN: The strike was
invited by Mr. L. N, Mishra. You put
the question to him.

Somebody went to the extent of
saying that there /were some privileg-
ed class of workers; they were get-
ing Rs. 8 a day; what about persons
getting Rs, 4/- a day? I concede.
Make a law that no worker should
get more than Rs. 4 or 8, and that
law should be/ applicable not:only to
the railway workers, not only to the
mill workers, but if should be appli-
cable even to the executives, Nobody
in this country - should receive more
than, say, Rs. 200 per month. The
maximum can be fixed. Even Mem-
bers oflParliament should accept this
maximum. We should not receive
more than Rs. 8 or 10 a day? If a
railway worker can manage his family
with Rs. 4 per day, why not a Mem-
ber of Parilament with Rs. 8 a day?
(Interruptions). Now let)us see the
. logically of the argumen If you
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(Adj. Motn.) :
[Shri Sezhiyan] guage. After going over to the Con-

think that strike is going to affect
production—it will affect production;
everybady is conscious of that; you
should be more conscious than any-
body else—then ban all strikes, ban
all lock-outs. Why are]you speaking
with two minds?’ At one stage Mr.
A. P. Sharma says that strike is a
fundamental right of the worker but
when the worker goes on strike, he
calls him a ‘traitor’. If you do not
like a person, yon! call him a traitor
and put him inside the jail. They
have quoted many speeches of Mr.
George Fernandes. I do not know
what Mr. Fernandes spoke or did not
speak at Asansol. What about Mr. N.
Chakravarty against whom. I am told,
a warrant is/pending. What heinous
crime did 'he commit warranting his
arrest? What crime did Mr. Mhalgi
commits for which you put him inside
the jail and sent him also to Heavens?
I am objecting to the procedure. You
calleg the other side to the[ negotia-
ting table. The ‘negotiations are go-
ing on. You hag fixed. 10.00 a.m. for
the negotiations, and all the represen-
tatives were due to come. Then what
" happened? Mr. George Fernandes and
other negotiators who were to come
weré put inside the jail? (Interrup-
tions). Why werel thef/ persons who
had been asked to compe to the nego-
tiating table arrested? It is dubious.

} am objecting to that. (Interrup-
tions). I do not know about Mr.
George Fernandes. What about Mr.

N. Chakravarty? What about Mr. V.
R. Mhalgi and hundreds of others who
were[puy, inside the jail? Just because
you ‘do’ not like them. you could not
carry on the negotiations with them,
you could not fulfii the obligations,
you put them inside the jail and you
say that they are traitors. Why the
workers’ representatives who? were
considered fit enough to come to the
, negotiating table. ...

&8HRI K. LAKKAPPA (Tumkur):
Sdboteurs.

SHRI SEZHIYAN: That is your }an-
guage, Mr. Lakkeppa.. Two yeers ago
you were not speaking the same lan-

-body said

gress Benches you have starteq gpeak-
ing like that. -

This attitude of the Government of
inviting the representatives of the
workers to the negotiating table and
clapping them inside the jail, that is
what 1 am objecting to. You nego-
tiate with them. You say it will cost
Rs. 500 crores and we cannot give
Somebody said that even grantin otl
bonus will cost Rs. 500 crores. do
not konw what calculation machine
he used. I said, discuss with them.
Then, what is the use of these .dis-
cussions at all if the Government and
the Ministry have already made up
their mind. If they want|to sabotage,
then why form a negotiating table.
That is the thing I am objecting to.
I cannot understand the procedure
adopted by the Government to invite
the represenatives, giving the hope to
the Parliament and the country that
a negotiation is going to takeg'place,
that the strike will be averted, but,
in the meantime, clapping them inside
the jail. This is worse than fascist
rule. You give a hope and dash it
outsite. This is exactly what the
Japanese did in Pearl Harbour. They
were dving negotiations on the one
side and launched attack on the Pearl
Harbour on the other. This pearl of
Bihar is doing the same thing as what
Tojo did in 1939—1944. That is the
thing we are objecting to.

I think all the Parties /here—some- -
why Jana Sangh, why
Swatantra and others should join on
this motion. It is just because it is
a right cause. What you have done
is a heinous crime, Otherwise, I do
not think there is much in common
between Mr. George|Fernandes and
Shrimati Parvathi Krishnan politically
but, in the labour fleld you are tak-
ing away a fundamental right. You
are inviting the people to the nego-
tiating table but clap them inside the
jail. This is a thing which leads us
to a suspicion, toza strong suspicion,
that the Government from the begin-
ning has made up their mind to preci-
pitate the strike and that they do not

want to avert thé strike 4nd they want’
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to divert the attention of the country
to the strike so that for whateverf Ul
that have come out of their economic
bungling, by their bad planning, by
the intiationary ecomomic programmes
they have undertaken and unfulfilled
hopes,. they want a scapegoat and they
want to use _this sirike as a scapegoat.
So they want to provoke a strik
they want to participate the strike and |
they want to precipitate the strike and
that the strike will be precipitated.
Only with this end in view they have
released the letter written by the
Prime Minister herself to the State
Chief Ministers. How did this/letter
come to be published? Did anybody
take note of that one? Why should a
letter written by the Prime Minister
to the Chief Ministers find a place in
the Press?

—

SHRI K. LAKKAPPA: The Tamil
Nadu Chief Minister must have done
it.

¥ SHRI SEZHIYAN: 1 take it very
seriovsly. You come out ang make
the same charge. I/will take it to the
court. If you have got the guts,
come out of the House and make that
charg=. . .

MR. CHAIRMAN: Mr. Lakkappa,
please do not interrupt. ,

SHRI SEZHIYAN: You say Mr.|
Karunanidhi has leaked it to the
Press? If you feel honestly so and
feel convinced, come out and say that.
He/cannot make a very irresponsible
statement. He is going too far. He
can have political differences. I am
arguing a point which is a basic one.
if he feels that the Tamil Nadu Gov-
ernment has leaked it, I for one will
go against him. Come/out and prove
it. I wi]] take it to the court. I will
ask him. Just because they have got
‘the protection of the four walls of this
‘Houise, they think they can talk gny-
thing.

One thing comes out again and
again/from the Congress Members.
HEven' Mr. Sharma also made that
point. " Even Mr. Dandavite was ask-

“ed tp riaise a quéstion by the Speaker.

(Adj. Motn.)

He said, let us decide, let the House
decide. What doeg it mean? Because
you have got 3602members and only

140 members are here, you think you

can carry on everything? (In-,
terruptions).

/ MR. CHAIRMAN: Mr. Lakkappa,
please sit down. .

J SHRI SEZHIYAN: - He has got a full
right, he is a new-fingd of the Congress.
He is more loyal than the queen her-
self.

If they.wani to decide every issue/
by 360 members, no discussion need
be raised, no adjournment motion is
going to be of any use. We cannot
argue anything. We can as well go
to the streets and argue. ... (Interrup-
tions).

I am very grateful to the mercies
shown to us/ If the same state of
affairs continues, we do not know to- 7
day it is Mr. George Fernandes who
is put in jail, tomorrow it may be the
en.ire Opposition may be clapped in-
side the jail. You have got the ruth-
lessness; you can come/to any depra-
vity; you are not running democracy;
you are running a limited dictator-
ship....

SHRI K. LAKKAPPA: No man is
above law.

5 SHRI SEZHIYAN: You are above
law, Mr. Lakkappa. You have been
above the law of the House for a long
time. '

Therefore, my appeal to the House
and my appeal tg/the Government is
this. This question has been engag-
ing us for a long time. The House
expressed its concern again and again.
On Monday this came up yesterday
was a holiday; day before yesterday
we were agitating and the House was
very muot;} exercised; they did not
come to the House with a statement.
They did not say anything about the
letter written by the Prime Minister.
They did not come when the whole
House was exercised over the matter. I
They #aid ey will continue négotia-
tions,| but we find in the newsbepers

P
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[Shri Sezhiyan]

that leaders representing workers have
been arrested and put into jail. With-
out aggravating the situation, I would
appea] to the Government to release
these leaders and continue negotja-
tions. Mr. Sharma may oppose me
when I say this but when the strike
is successful and the workers’ de-
mands are conceded, then, he will come
and take a lion’s share out of that
success. So I wish that Government
should see the wisdom of the step that
they are taking. Instead of adopting
these draconian laws, time and again,
and adopting dictatorial attitude, they
should take concrete steps anq they
should release the workers and start
negotiations. They say garibi hatao;
what they are doing is, they will
hatao all the garibs; not garibi; they
will kill all the workers, by the way
they are proceeding in this regard. I
appeal to the House had I appeal to
the Minister. Let them release all the
workers and let them come to the
negotiating table; let them take the
House into confidence in this matter.
With these words I conclude. * Thank
you.

SHRI VASANT SATHE (Akola): I
feel pained that we have come to such
a pass in this country that trade union
movement, the worker’s attitude and
the attitude on the other side of the
Railway Board, has brought us to a

stage where the most vital sector of

‘our country is likely to come to a
grinding-halt throwing the entire
economy in absolute disarray. There
is already a grave crisis in the national
economy which we are facing. Here
is a situation created out of misunder-
standing of basic issues involved.

I have worked for 25 years in the
Trade Union movement and that too,
a militant trade wunion movement.
Therefore I know what is the feeling
of employees and so I beg to submit
.one thing to my trade union collea-
gues. Considering the situation in the
country, what is to be done? I have
recently had the advantage of listen-
ing to the evidence of what happened
. in Chile. I would like to place some of
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the facts before my learneq collea-
gues here. The Ambassador of Chile
in Washington gave evidence. There °
was a plan of economic chaos that was
perpetrated in Chile before Allende
was shot dead and his Government
was overthrown. That plan consisted
precisely of what had happened in
some parts here. I don’t know whether
willy-nilly we are falling in that sort
of trap. What was the plan, Sir? I am
sure none of the patriotic people here
would like that thing to happen, The
plan was, first create an economic’
chaos hy price rise, by scarcity of com-
modities, by a league, by a conspiracy
with the monopolists of those countries,

and make essential commodities
scarce.
After that is done, contact the

vocal elements in the society like law-
yers, professors, students, engineers:
and so on and provoke them to create
dissatisfaction and disrespect against
the Government—the progressive Gov-
ernment of Allende,—create conditions
there' because they know they can
take advantage of that situation. He-
has nationalised the copper mines be-
cause the imperialists were not willing
to buy their requirements of copper
in the international market at a fair
price. The economic situation was get-
ting difficult and so, taking advantage
of it, it was stated by the Ambassador,
that a plan was hatched. Transport
system was most vital in the country.
In that country it was not the rail-
ways but the road transport which
was owned by the monopolists, the
capitalists of that country. They join-
ed hands to provoke the employees.

There, they provoked the drivers,
workers to create chaotic conditions;
and then you ask them to go on strike.
This is precisely what has happened.
Transport came to a grinding halt in
Chile. There were some among the:
opposition parties who calleq them-
selves belonging to the Cristian Demo-
cratic Party. There may be parallel
parties like them here. And those
parties thought that the best thing to
do was to provoke them. At last they
could not do that and so, there the:
military and the police joined together
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to utilise such a condition that they can
shoot and kill anybody and take over
the power. At this moment, this is
what is being attempteq in this coun-
try. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
According to you, to bring about eco-
nomic crisis is the most progressive
thing to do. (Interruptions),

SHRI VASANT SATHE: As said by
Shakespeare, I think that the arrow
has gone home. Please do not mis-
understand me.

SHRI SHYAMNANDAN MISHRA:
I hope the arrow has gone home. You
are now reeling uynder it. High prices
are progressive, corruption is progres-
sive and unemployment is progres-
slve!

SHRI VASANT SATHE: Here the
economic crisis is because of less pro-
duction and we have not been able to
handle the distribution of essential
commodities properly.

What should have been the demands
of the trade unions in this country ang
working class? I would be completely
with you if we were to tell the Gov-
ernment that we are the masters of
the means of production—not the Rail-
way Board. If you were to say that we
run the railways and so we want a
share in the management of the Rail-
ways and if this was your demand,
I would completely support that de-
mand and in every public sector, if
such a demand is made. If we are
really the true citizens and if we feel
that this is our country, what should
the vanguard of the vital sector do
is to have more production. We should
say that this does not belong to a few
bureaucrats but this sector belongs to
us, and, therefore, we shall manage it
and we shall run it and we shall
bring about economy and we shall
glve more production and then we
shall also get a better deal for our-
selves. This is the attitude that the
trade unions should have adopted and
they should have compelled the Gov-
ernment to agree to this. I have plead-
ed with the Government that the best

(Adj. Motn.)

way to solve the problem is not to
have a showdown. But as things stand
today, even in the trade union move-
ment, I do not think all are agreed on
this, because there are some people
who make impossible demands. Let
us all put our hands on our hearts and
consider whether in the present situ-
ation, it is possible for this Govern-
ment and the railways which are al-
ready so heavily burdened, whatever
be the management or the mismanage-
ment—I grant mismanagement too—to
give you Rs. 450 crores more.

SHRI S. M. BANERJEE: Bonus.

SHRI VASANT SATHE: Mind you,
Sir, it is not only bonus, but it is
bonus plus parity. You should con-
sider what parity would practically
cost. In other public sectors it is said
that a man is getting Rs. 320, but here
a railway worker js getting only Rs.
196 and, therefore, he should also get
Rs. 320. Where) can they pay this Rs.
320 from to the smallest worker?

SHRI C. K. CHANDRAPPAN (Telli-
cherry): Let them stop the conf:essions
they are giving to the monopohsts‘.

SHRI VASANT SATHE: There, he
is right. What I am saying is that he
must not juxtapose it. That is what
I am saying. They cannot say ‘I am
asking for such and such a thing; it
you cannot give it to me, go to hell’.
There, I do not agree....

SHRIMATI PARVATHI KRISH-
NAN: We never said ‘Go to hell’. It
was the Railway Minister who said
‘Go to hell'.

SHRI VASANT SATHE: If the com-
plaint is against monopolists, then by
all means stop the monopolists, and
stop the concessions to them.

But now the situation is such that
they have also made it a point of pres-
tige. Unfortunately, this thing has:
made strange bed follows. Otherwise,
I do not see how Shri George Fernan-
des and my hon. friends of the CPI ~
could stand together and work to--
gether.
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PROF. MADHU DANDAVATE as the negotiations are concerned, eh

(Rajapur): We have always coopera-
ted.

SHRI VASANT SATHE: 1 do not
know how they can work together
when one of the ‘parties is making im-
possible demand for a showdown. My
hon, friends know that it is an impo-
ssible demand. And what is the logic?
On the one hand, they are making
preparations for a showdown on the
8th. What is a government worth its
salt to do under those circumstances?
Are they to surrender and to capitu-
late? What are they to do? Therefore,
there . is only one alternative which
they leave by making an impossible
demand, knowing full well that it is
an impossible demand. I would like
to ask whether any one of the respon-
sible unions told the Government that
they would wait for the report of the
Bonus Review Committee? They have
a progressive Labour Minister atleast.
According to some of my hon. friends,
even the Railway Minister is a pro-
gressive Minister. Why did they not
€0 and tell him that at least so far as
bonus was concerned, they could
:await the report of the Bonus Review
Committee?

PROF. MADHU DANDAVATE: Let
him ask for the Labour Mlmster's
opinion confldentially.

SHRI VASANT SATHE: It was at
‘the instance of the Labour Minister
‘that that matter was referred to the
Bonus Review Committee. Therefore,
could they not say that they would
await the report of the committee, and
if it was not favourable to them they
would decide what action should be
taken? Why do they try to forestall
the thing and say that review commit-
‘tee or no review committee, they want
a commitment from the hon. Minister
heére and now as far as this bonus ques-
‘tion is concerned. Did any one of
‘them say this? Did any one of them
say that they would wait till the Re-
view Committee gave its decision?
What could the Prime Minister do?
“When they insisted at least as far

both these demands, what could Gov-
ernment do? I am talking in regard
to parity now, and I am talking of
the attitude of the leader Shri George
Fernandes. I do not know what
Shrimati Parvathi Krishnan has to sey
about parity.

Fferm A v wema S
FETET § ITH AMTFY TET TR0 4 |

This was the demand: parity, which
would have meant....

SHRI ATAL BIHARI VAJPAYEE:
Equal pay for equal work. That is

parity.

SHRI VASANT SATHE: Correct.

Equil pay for equal work.

afea ot o 7 TREEE § I AN
qT F R G !

SHRI S. M. BANERJEE:
want a national wage or not?

Do you
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It is impossible. You know, every-
body knows, that this is impossible.
Did you go and tell him: ‘On these
two demands we are not going to in-
gist'. The rest of it; fair price shop—
yes. Fair price shops on the same foot-
ing as there are fair price shops else-
where but here run by the department
8o that the railway labour need not
be required to go ten miles for stand-
ing in queue. Therefore, there must
be fair price shops on the railways.

But what about this idea of extra
subsidy? Can you give additional sub-
sidy?

SHRI S. M. BANERJEE: It has been
given in Kashmir,

SHRI VASANT SATHE: Do not con-
fuse the issue like this. Therefore, I
humbly submit that when the railway
authorities found that George Fernan-
des and some of his colleagues, on in-
formation which they had with them,
gre indulging in preparing for virtual
sapotage. ...

SHRI SAMAR GUHA: Wrong,
wrong. I am drawing your attention
to this. It is a serious charge against
him. Shri Sathe is trying to isolate

PROF. MADHU DANDAVATE: All

hig lifetime he has been a trade
unionist.

SHRI SAMAR GUHA: He is trying
to isolate him from the National Co-
ordination Committee. Just now he
has uttered a word that he wants to
sabotage the whole thing.

SHRI VASANT SATHE: Yes.

SHRI SAMAR GUHA: This should
be ‘expunged or he should substantiate
it.

SHRI VASANT SATHE: My friend
has not heard me correctly. I say with
the Government or the authority which

placed in that position, which is in
the know of a particular thing. I am
not, but they are the persons on the
gpot who ‘are dealing with the situa-

674 1LS—14.

(Adj. Motn.)

tion. So if they have some information
on which they have to act to protect
this vital link, the country is going to
hold them responsible and not George
Fernandes. Therefore, if they in their
wisdom and according to information
received by them thought that this
was the only preventive step that was
to be taken....

SHRI SAMAR GUHA: What infor- °
mation? Share it with the House.

SHRI VASANT SATHE: ....they
are perfectly justified in taking this

* step.

Therefore, on this basis, I oppose the
adjournment motion.

st gao gwo amit : “Wrdw
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it QY e oy o Frere g
FETH ) i GRSt X owEgr &, .
IAE qTE WY GHAT § AT A -
AIEawEE. ...

o md . T sgraws
o @, 1® A v A aw
(A

ot quo Qo wANT : IR F
I FAET deerd FA & ford o
@ & § I W oo s wgar
§ T o e ot SeEy F o g ¢,
o Tl qEa . IJaw
frard ¥ ofeaes T 67 &, I
ofefde ¥ ofems $T vy &
Afe avd § ol gFa gt forad
I A ooy s ffy g oY
dew v ? wafed o A T
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[ T@o THo A
Y 9 | IR O W TR §,
# wg wg g 5 Jwci wd A
¥ et sl g v fewcogw
fo@E f €1 F 9 § &= fe
I, T AT E WA A B TR
qgamar 9 | § faegew FgAT ARAT
g fF oivE #1 arha 77 T @ § W
IqH Y T€ TH<E To FYo wA & |
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SHRIMATI -PARVATH KRISH-
NAN (Coimbatore): A slur has been
cast on the negotiating committee,

«  uwnfr wgw & gwwan § g
Y T AT 2 W E |
SHRIMATI PARVATHI KRISH-

NAN: On a point of personal explana-
tion. I am a member of the Nego-
tiating Committee. I want to make it
clear that in the circular issued by the
committee over the signature of
George Fernandes it has been stated
clearly:

wwrafr wgvaw - @ A€ AT
o6 AR A & | & gHwa § 5 St
qF I THAT FT AT & foraa
ATH WIAAIG el A FgT, 19 IgiA T
2 72 e i TP & a1 g, A
o wré @R TEF @, o SR woe
SFETCRY &1 qaF qTA qrfaa 64T |
T ¥ I A0 gu § 5 3o F A
IETT G & 1

SHRI N. K. SANGHI (Jalore): On
a point of order. Somebody who i 8
‘not present here should not be quot-
ed. That is the practice. In spite of
the fact whether his informarvion is
correct or not, Mr. Banerjee has said
that the Chairman has been instigat-
ing people to remove flsh plates and
do works of sabotage. It is a blatant
lie and it should be expunged.

quTafs WET . AR AEA §
o o= ¥ 7 feopwr® we g s AR
ATET ST WTI A QA | T A A
# 3w g i w+fr vt 7 wmo AT
& o Foelt o oo AT AR €
¥ aww F w5 X frw A
¥ owmw oag 1wy gy M ed an ¥
M FX fir gt aw frdlt & a ¥ e
fraer yfew 3 feet X ande
=T VIYET F A & e fear o

“1. Passenger trains should not be
stopped in the block sections
and the engine and other staft
should leave the trains at the
nearest railway stations SO
that passengers are not put to
inconvenience.

2. No attempt should be made‘to
burn or damage railway sta-
tions or other railway property
and such attempts if made by
agent provocateurs should be
foileq collectively. ;

3. Abusive language and filthy
vropaganda against individual
Ministers or officers should mot
be allowed to be made.”

George Fernandes has signed this gir-
cular.

18 hrs. .

wt vy fomd : (aiwr) : gwmRr
7T, OF w§ ¥ & aemard = ¥
TEE X AU T EIE | W TG R
fordnft & & g Y 77 Sufea fer
T § IAET qEETT AT 3 F T
e IV #1 &0 FAT T Wr 4
awrafy oY, =t JToF KLATES B T AT
¥ ¥ ST wed ag WX A @
Jar g SR ag fenly o el
Tt w g & Fg g g
ST TR N w1 AT & el sy
AT Mama = A F oW
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WR 7y T § Wi ok ol F iy
™ ¢ WY R e e W
o & A ¥ A |

ATt #ERa, AEet F4ATT 48 €
& ¥ ¥ g TN F afa
T GHEAT FT qATET FrremT g
Y ? R arEa F iy @ awer
TR FATARI AN FF TT H
12 &5 ST FTwamr 1 SR gar 39
wgA & Al A R F1 95ha
™ F I e #@ @ S
FTHGATR I F ol T &g & Arer
AT gy R T AATT FT AT
B1g X {5 garr e 1 )
FET TfEN |

st AT X I ¥ A AW F
TR N q@ AU ¢ I H ¥ 7O
# ATIF G TG .. L (SWAWIA) |

o §Y . WO H9 R T
So § \o T qw ?

=t wg faed : Fifs G &
TR A9 §, ITF AN 1 4
g fafredy 3® T FT At 1 5-
fordr ag forerei w1y A <@ € AN
(caasta) | &
T} ared &1 feam F o dAme g,
quTafar oft, ST areadt A ¥ 4f Fgr 6
®q 1 WE A ) dF 2 qE o
IGHT ITW Fga wa 4T AR AT A
a1 fF s AT S SaeEa s & 9aE
oF T fr Ao W g § AR
w1 &a F1 § 7g fafes s & @mr
e | 7g ST 9T W T o wrdo
Ao Tho Y a1 F1§ AR I &,
TEFT G AT 9T | UF wHi S Y
T N OF F I KA w3

(Adj. Motn.)
e § g AN AT P &
T Ot @ T § Woww wAA
ST & sfrerefy qr Y Foory s aft o
ME F & wfwR & @ T

wﬁﬁm,ﬁwﬁm%
|3 g

“The talks, as you know, were
scheduled for today. There was an
assurance from Mishra that there
will be no arrests while the talks
are on. Choubey, Choudhury and I
are members of the Negotiating
Committee. In the case of LRSA
comrades, there was a written assur-
ance that the members of the Loco
Running Staff Grievances Committee
would not be arrested while they

. continued to be members of the

Committee. Both Barua and Chou-
dhury are members of the Committee
and they were to have a meeting of
their Grievances Committee today at
4 PM”

Wiz zafad ag & AT AT o @
# fir IALEHT aTT B ANSATIRS
¥, ag faege qUET B3 AAT & 1
7 quTetaa fraew § 92 eag s
F foy Awwe sonfedeT #38 F &
sfirfrfir Wiz & s a ¥ | IE
g § Y AT HAL ¥ d5F A
4 T gy v oy | we qaw for
a1 fF w9 aF arasa s, fafes
T &, fwarfat adt it | T

© 7Y AT § |

TR Far Hag fa §

“A gtatement has been put out by
the Railway Board and it was
broadcast by AIR last night that the
CPM and George Fernandez did not
turn up to draft the minutes. Lalit
knew that I was in Lucknow yester-
day. On our behalf, both Gokhale
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[ wg fowa] . AR §, 37 I ¥ AQ e
and Parvati were to be present to g€ ot s 7 v g § e 3T e AT

draft the minutes. The Railway
Board’s lies must be nailed.”

T T F A A FRAEN A, AT
wRrey foar &1 safog a8 fo1 =
S HTST 37 AT FX TFT 8, TFRFT
e, 3 & e freft A1 ft forvarer
EENIN]

T 7T, T F s
T JF A o, AN w2 N
o7 W A @Y, W F HqAET AR
T 1 ST H S1q 7 w41 fIeT Srear
g : o 1 ama A AT WY A wEA #

8t gV i T & g it SR o

A4 AR afww w12 F er wef o e
mfafe #r = Sk v ¥ O 9@
foar av f5 W@ wwEw F TN
AT =1fgy AT & ¥ R W w7
& frwran & fog s waw e wfeds
Y TR AT 1 7 Y w7 ey AT
aTfEg o7 1 & & Forde e w1

Qo AT ST AT H A 2 |

it 7y feerd : it 3 frdnelt 3
& &)...(wwawm). ..

Fo2aT@ MR F AR . W
¥ wittw ifemmiizd ardt & ot awe 3,
FATERAT AT G § WK
sy qrEf & o AR ofr S
ey, i & agt A 2R Y
ok wfgnie @t & s Il
ot forzser arefrer, o e ot agd AR

s AR s e
LG AR R e R
=T § % I geam 7 & wiifs a7 79-
sgeaT ¥ fC g gacTs & awdr &1
wafaY g7 A Y S s e
g e e T qaw.d 1)
€T & g aTa F AT W A Y ag g
faar & & ot o wAA ¥ qgT
f& & o FE afFEEed adt
& gaedt ¥ e w7 Ao § e w3
F foq dare § arfe Fide qeeT A0 A
feafaFar g ; @R T T Frowd
i widfaa & v ¥ w & i i s
IR, YOS AL, 9g 97 I ¥ 09
Aforg fr ag a= arelt g 78 &1 7
#¢ faag Y, awfa wgwE, 1 7€ o
st fazger mefira #1 s o 37 fa @,
i aww Sferg it = o SRS
& FAT AT T T §, gafag & qwrd
YT ARATE, 39 B F g wgar
g1 & 7 ot foezw mefwr w1 a8 @
feram a1 ’

“Dear Shri Vithal Gadgil,
Subject: The Railway Dispute

In the last few weeks, I have been
having informal, off the record dis-
cussiong with Members of the Cong-
resg Parliamentary Committee in the
lobbies of Parliament. I found that
there was genuine concern among
many of them about the present state
of our economy, especially the four
key sectors. viz. coal, power, steel and
railways. Naturally, they were an-
xious to know the position with re-
gard to the industrial dispute on the
railways. When I told them that the
National Coordination Committee was
very serious about a negotiated settle-
ment op an honourable basis, some
of them expressed their sympathy for
the cause of railway workers. They
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also agreed that the denial of parity
to the railway workers with the em-
ployees in other public sector under-
takings was anomalous. At the same
time, some were apprehensive about
the economic consequences of the rail-
way strike. A few of them also gave
expression to their suspicion that the
leaders of railwaymen were politi-
cally motivated and were bent upon
having a confrontation with the Gov-
ernment.

In the course of my consultations
with George Fernandes, Convener of
the National Coordination Committee,
1 asked him whether he would be
prepared to meet Congress Members
of Parliament at an informal discus-
gion s0 that the Congressmen may
acquaint themselves with the real
grievances and intentiong of the Rail-
waymen's organisations, He readily
agreed to meet them.

I also discussed the matter with you
the other day and told you that I
would formally write to you suggest-
ing a meeting. Subsequently, 1 discus-
sed this with the General Secretary of
the ‘Congress, Shri Chandrajit Yadav.
He also liked the idea.

1 shall be grateful if you would let
me know, or my friend George
Fernandes directly, when such a meet-
ing can be conveniently held, Please
remember that the time is running
out....”

fdmm IR

“, .and all men of goodwill have
to bend themselveg to the task of
averting the railway strike by
reaching an honourable settlement
of the dispute. The telephone num-

ber of George Fernandes is 74582

@ waTefy wgheT , ag W dgT Fy
qa it fazzwr refrer ®) Fram.ary

WA A Ao 1qE M ag Y fis =
wewifaf s ot womy A W o

(Adj. Motn.)
I G § 9 o o1 fF W
gfefnifer fifww 1 4o camzg 2 fr
Y o el £ oo Fraw wfadt &
= ¥ AR A @y How
% s & fau A feamr @

. ol aw & 78 T7w g g R

=¥ § =Y THo THo &S Fg @ . -,
(qawia) ... 7% # @ ¥ Ffe, §
AT ¥ @ ATAG § | AW A
7z & fr of oo Two Tl WX g
qEat X wgr a1 fF o qur g of
e ¥ AN, Ay e & qewl 1
oF AT I o7 F A MA@
T g3 & 1 A 1L G FAAFT
T FX | qg oY A0 g7 AR & A,
awafa WERE 9« 7w off sk S
arg 717 ST § oo faeee qEa-
WA FAN A F E AR F
faame 9% T4 g8 § agF I F AT
ZAT Infey ai arfs 1% @A T
faror, ag A A7 | T A I HIAT
TG TC & TBAH F §TH |

AR gt arq ag g fF oo 9w &Y
Afmw g IR AT w7 qE a9
areT AT, ¥ qovfw # & ST Srgar
g e T O AR A, A
¥ Aamdl M AR gER QERT gA I
AIZA F S FF TS B ATATSH FA
firerme A fFar oman, @ A9 ar
AT ZEN AT 917 TW A & W,
qarafa wgea, TaT s § WK aewrd
aTgE @ Wi g g arw Y o &
TR Y ¥ 7% a7 &< fear v fr
T ¥ aftg wanEr MEgw A
& W 7 ) fearm gem e e
T & 8 g § T T Ao
AR Ty ¥ drar FAT ifqar‘ .
¥ w19 & s wfvwar Weat # avz-wwy
For, W I ) TF W & T A7GT
WRFTRITMREHF garagn §
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[t 7 forwi]

F FTH G &, oY T T o g

7 g Frdmase *dwioFaE
TR e § oF daw fao
A g R war o ggaw
qT AW a7 &, @ g9 fauy, #m Kl
WG T G, 4T AW T EY FwET §
fr <& wargdl &1 Foar FTAT A
= oAw W FW W I
i safwt ) @ FW F faw § ar
S 9% 9T T VI F IAT FTFA
T AT &, I FT THEA FA R faw
agamy?

% HEAAA L€ Ig 7§ @
e A FQ g |
it 7y fowd: @@ Frear @, At

sit T2 TAR e 72, & facge o
aa AT @I !

gwafa agred, & gg AT SEar
IR Amadgy
& o {1 A TR AT 3 T g
T H GALH ST § W T T A
F AR A MWl FTIS 99T
g ) gwTafa AT, & 9« @RI A -
Wit &7 918 g & fog gw @ agr a8
X & Nar g 72§ 6w oy
=T Y, T s & wfwemer o ?
g 9w A afeqe faar g, sw & faeger
IIEEA AL I A freward
F AT aET T W A ¥ A
Y & qgAT ATRAT §. ) TG W]
(2) & &:—
“One of the important ingredients
- of effective preventive action will be
the arrest and removal from the
soene of their -activities of persons
who other contribute to the success

of the strike or create serious law
and order problems....”
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"~ (Adj. Motn.)

“Premature arresty may precipi-
tate strike and other law and order
problems, even while attempts are
teing made to avert them....”

e st Fm Fgr @ & -

“I am, therefore, desired to sug-
gest that you may await our gpeci-
fic clearance regarding the day from
when preventive arrests should be

carried out.”

AT gE A B SR § A
T & T | A GEfes fHease
FRumReERiaw Iy
@ @ W e el #
famr fremTd 7 @) feee aog &
Faadarg & 398 ) &%
foar mar ? 240 "R Wt wmwe
ATA E, YATA I AR § o AT
N W g@AT AN T g Q@
aff a8 T wwEEAE T § AR
T I & & g wrfgy ar—

SHRI A. K, M. ISHAQUE (Basir-
hat): Something transpired between
him and some other members. That
is totally a private affair, and he is
passing on that information to the
House. Is he working as an intelli-
gence man?

ot 7y formdr : S A aa § A
FEQE AfFmaraeraid wrg
et ¥ ¥ qww @ et ¥ wawr
RE | aF &1 9w ot ¥ o) awr
FF T -, ¥ U | W F g
T ¥ € T A Frredr e B 1
Ty STEaE . €L ¥ 99 TRAT §
&mﬁimﬁmmﬁﬁwﬁ’

«mﬁrw@w mmmz
I E o
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S aE Fg7 B Famw aF 2
T ¥ FHAT | AT AL I T
R fea o v o & gl 75 qwar
g w ¥ A e § wran i oaw
ST WY AT et § qwfag 9w @
% ¥ Lo W A& G E
T W I R

- WE WE AF WA W odAr d,

s gfraa aT a3 o Faa & e 4
® wiw st 7 R, IR @ 4w F
ﬁﬁ@mﬂﬁiimwﬂd
&, a3 ananmmﬁm%m

(Adj. Motn.)

A o Wt I § ) Afe ST
T W § & faamw awam S ok
FUTEET & OF §%9 9@ SO
T | & O g S S §
5 aga fam o s Ao o W
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[ 7q ferma]
ol & fir 3 worgdi X & o v
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W FATG | & G SHET 9Ted
T ) fF T A wAIEAw @ Y
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A & T N FAEN T TRy
¥ fr qavter et 7@ @ @1 g,
A 7 22 W W) § mfvm feafy
I A WE A AR R &
AR A A I & F qTEA A
93T & I§H I At & fF 27, 20
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o ag g 5 W wEew AT FAT
RS € | SR a7 T wEArd ¥
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Ffrm R TR A
w

o, & o dro w1 Y A §
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wg ot 3w gfive o ¥ ag el &
mmmt&tmﬁﬁmm
ww far wm Al ey &1 @ Aol
Ao 25T ¥ o w7 WU @
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B ava § o fF g qEw § At A
TR ey qff & A owgad Y
forema #Q &, 3w A mfas forfq
NITAFA N IAFAE T8
SfMag? Wewg #§ @ SnN J
FEAA FT 1 51 vy fopar ¢, foras
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TF AITaF dFe § T @AY, a9 T4
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A 3@ @ & T ool w@e A o wiwii
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(Adj. Motn.)
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AW & TN owMe fear WY
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wF 7% & 5 %ar @@ wi o e W
% fiq ag 1§ qrfaa Ne 31 wrw
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TOF F W ST, @ ¥ I T R
LCUEUl] :

a5 favam & fr o9 & wfes
feafs & 3% A et 8, 9w
ﬁngqaéﬂﬂmiﬁiﬁ‘(W

HTEAT & SIS 8 T WL 7 -sqeur
F AT FA ¥ weg &

axtafE wERT ;Wi FEE ¥
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SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, Sir, what
has struck me during the course of
the debate is that the Communist
Party of India had not relented so tar
in spite of the passionate plea that
had been made by the Ruling Party
The hon. member, Shrimati Parvathi,
true to her name, has not
softened her  attitude in this
matter, It is, however, clear
that the trap is being laid by the other
side. We all want the problem to b2
solved. We do not want tc come in
the way of the solution of the prob-
lem. We would rather like to assist
1n all possible ways to solve the prob-
lem by finding g solution to it, This
is not the way to go about it. They
lay a long trap for certain eiements
in the Opposition and then think that
they can bring-about a solution in.the
manner they like? . - .

We are neither strike-addict nor.do-
we claim any special skill in orga-
nising strikes. That does not mean
that we are not among the workers.
Our people are mterestect in keep-
ing their union ' completely free
from party politics. Therefore, our
workers are playing a magnificent role-
in that magnificent organisation—
Textile Workers Association  of
Ahmedabad. That is now an ideal
organisations. Even so far as the
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workers in the Railways are con-
cerned, our partymen are playing a
very constructive role.

But, what has happened last night

is something shocking and reprehensi-
blee They use on occasicns what is
called a midnight missile. We have
been particularly accustcimed to these
midnight missiles which had been
used by the leaders on the other side
at the time of split in the Congress.
Mr. George Fernandes and some other
labour leaders had been arrested
when they were engaged in the pro-
cess of negotiations. I am not sug-
gesting that at the point of time when
they were arrested they were actually
engaged in the process of negotiations
But, they were, in fact, in the midst
of negotiations for a number of days
and the negotiations were continuing,
it makes the story all the more shock-
ing and distressing and there is an
element of grave provocation in the
arrests of these important leaders ot
the labour movement.
(Interruptions).

The basic proposition which I want to
make is, that a strike today would be
calamitous in every conceivable way.
This must be averted. There must be
an effort on the part of e«very right
thinking person to avert this strike.
It is also clear that the railway em-
ployees also want to avert this strike
if they can. Secondly. this strike has
to be averted not by long term
methods the coercive powers of the
State. It must be averted through
a process of negotiations. It is cate-
gorically imperative that Government
must engage itself sincerely and
seriously in the process of negotia-
tions. e

We have our doubts that the Gov-
ernment, really , wants this process

of negotiations to go on. Cértain steps
which they have taken during the

last few days. makes their intention
suspicious as to whether they really
want to bring about some kind of a
gettlement of this matter. Certain
provocations have already been point-
ed out by the leaders of the labeur

(Adj. Motn.)

movement on this side and one thing
‘which stands out clearly is the letter
of the Prime Minister to the Chiet
Ministers of the States which has been
deliberately leaked out to the Press.
Now, it does not simply wash for the
Mermbers op the other side or the
ruling party to say that it was leaked
out by some Chief Ministers belong-
ing to the Opposition. That plea
cannot convince anyone and Wwe
naturally have our suspicion in this
matter. Probably the Home Ministry
and the Railway Ministry have been
at odds and they have not been seeing
eye to eye on certain matters and
it is someone on the Government side.
who has to own responsibility for this.
This letter of the Prime Minister, Mr.
Chairman, shows clearly that the
attitude of the Government is trucu-
lent, instransigent and worden. This
is very clear, and therefore, I say that
it was a provocative act on the part
of the Government. Then, there was
an _announcement only a few
days back that MISA would be used
genercusly against the workerg of the
Railways. That announcement was
made on the floor of the House. I was
not present here at that time, I was
in the south. I read in the news-
papers, very prominently flashed that
MISA would be generously used
against the workers. Then, comes the
arrest of these important leaders who
would have been greatly helpful in
bringing about a settlement of this
matter.

Now, Mr. Chairman, we are also
very clear in our mind that there
must be cretain. principles. and norms
in dealing with the employees of the
Government in yarious industries and
services. These principles and norms
have to be applied . uniformly and,
without any , digerimination in all
branches. If thé Goveffiment agree
to this basic proposition then Govern-
ment have to show demonstrably that
they are applying these principles, rln
the manner in which they ought to.

SHRI A. P, SHARMA: Which princi-
ple? ’ :
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SHRI. SHYAMNANDAN MISHRA:
The principle that I mentioned that
there should not be any discrimina-
tion in dealing with the employees in
the various industries and services.

SHRI A. P. SHARMA: He is talking
about parity?

SHRI SHYAMNANDAN MISHRA:
1 am speaking of pay parity, of course,

SHRI A. P, SHARMA: This question
of parity has not been accepted by the
workers.

SHRI SHYAMNANDAN MISHRA:
I am putting forward my own point
of view. If there is no pay parity, I
ask him why it is so? Why should
there be discrimination?

PROF, MADHU DANDAVATE: He
wants him to accept charity, not
parity.

SHRI SHYAMNANDAN MISHEA:
I ask him whether it can be called
a principle of uniformity and non-
discrimination if they pay differently
to employees doing tha same kivd of
job in the various services and indus-
tries. Secondly, if they pay bonus
to one and deny it to another,
woulgd it be called g principle of non-
discrimination? These are the ques-
tions which must be answered very
<learly by the spokesmen of the Gov-
ernment?

Now, the charge is that the present
movement is politically motivated.
But may 1 say that if this contagion
has spread, it is the Government
which has done it? The ruling party
is always at the hustings, and I must
tell them .that if they want to solve
the problems which this country is
facing at the present moment, they

must not -keep on: fighting the elec-

tions all the time? But they cannot
desist from doing that and they do
ot seem to be addressing themselves
to the serious problems which the
country is confronting. So, it is the
Government which is politically
motivated in all its acts it cannot be
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It has also been said that it is an
effort to lead the country to chaos and
anarchy, and in fact, the charge has
been made and a very extreme charge
at that, that they want to do what
was done to the Allende regime.
Some time back, the Prime Minister
had said to her own AICC that somg
people wanted to do on Allende lo
her. May I say that there couid not
be. a more irresponsible charge than
this there are elements in tie country
who want to do something on the
lines that had been done in’ Chile?
That cannot simply happen in this
country and the¢re are forces which
would not allow that thing to happen?
But it is by such irresponsible utter-
ances that they are fouling the at-
mosphere in the country. My sub-
mission is that Government by their
thorough mismanagement of the eco-
nomy and by their ecvnomic-popu-
lism and pseudo-radicalism have
brought about this situation which is
so very much bad Government have
accepted, we are told, the demands
in respect of (a) casual labour’ (b)
hours of work (¢) supply of foodgrains;
I am not quite clear in my mind whe-
ther the demand of the workers in
respect of the supply of foodgrains
has been fully met. But that is what
the) hon. Member, Shri A, P. Sharma
seemed to claim. If certain dernands
are met, we are glad. But it heats
me completely why Government are
dragging their feet in the matter of
bonus. It is said that it s befcre the
Bonus Review Committee. ..

SHRI S. M. BANERJEE: It is not.

SHRI SHYAMNANDAN MISHRA:
What Shri A. P. Sharma said was, it
I had understood him correctly, that it
wag suo motu taken up by the Chair-
man of the Bonus Review Committee. .

SHRI A. P. SHARMA: Bonus Com-
mittee.
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SHRI SHYAMNANDAN MISHRA: ..
suo motu the chairman of the Bonus
Review Committee had brought up
this matter. It is not Government
which has referred this matter to the
Bonus Review Committee. Now, why
should it have been left to the sweet
will of the Chairman?

. .

SHRI A. P. SHARMA: Since he has
referred to me, I would like to tell
the House that the Bonus Committee
is reviewing the bonus scheme. The
Boénus Committee has interpreted that
they can cover those industries also
which are not covered by the bonus
scheme. That is why they invited both
the parties, the railway workers and
the Railway Board. to submit their
case before the Committee.

SHRIMATI PARVATHI KRISH-
NAN: That is no guarantee that they
will give bonus.

SHRI A. P. SHARMA: There is no
* question of that.

SHRI S. M. BANERJEE: We want
that the Bonus Review Committee
should also consider whether the
workers in departmental undertakings
Hke the Railways, P & T and Defence
ghould not be considered for the pur-
pose of bonus. This was not includ-
ed as one of the items in the agenda
of the Committee.

SHRI A. P. SHARMA: Does he
want that the Committee should not

consider it?

SHRI S. M. BANERJEE: The Com-
mittee is not considering that. Now
they have given evidence before the
Committee. That does not mean that it
js within the terms of reference of the
Committee. He can give evidence
throughout the country. Who bothers
about it? The point is that this should
be included as one of the items within
the terms of reference. That the Gov-
ernment can say that it is within their
terms of reference.

SHRIMATI PARVATHI KRISH-
NAN: The Prime Minister has already
given her opinion before the Bonus
Review Committee has done so.

(A4dj. Motn.)

SHRI A. P. SHARMA: Do you want
that the Committee should not consider
this question?

SHRI PILOO MODY (Godhra): We
want bonus,

SHRI S. M. BANERJEE: We want
bonus.

SHRI SHYAMNANDAN MISHRA:
My submission is that it does not per-
tain to the legitimate domain of the
Chairman of the Committee to bring
up this matter. This matter
should have been more propar-
ly brought up before the Bonug Re-
view Committee by the Government
and Government. must not hesitate to
place this matter before the Bonus
Review Committee. That would give
more confidence and assurance to the
workers that the Government is real-
ly serious about it.

My suggestion, finally, would be
these. All these leaders of the move-
ment must be immediately released if
the Government want to give an ear-
nest of their sincerity to go about the
business of negotiations. Secondly, T
think I have the permission of the
other side of the House also to say
that the entire House sends its sin-
cerest condolences to the family of
Shri Mhalgi, and ings that adequate
compensation must be announced to
the family of Shri Mhalgi by the Rail-.
way Minister when he replies today.

Then there must be a national-
policy on wages and salaries. On that
the Government must make on an-
nouncement that they really want
such a policy and will appoint a Com-
mission to go into this matter.

SHRI H. M. PATEL (Dhandhaka):
I have been listening to this debate
with not just intereset but with a
heavy heart and I found to my great
surprise not one speaker from the
Congress side applying himself to this
question in a constructive manner. Are
we not concerned with preventing this.
strike? The whole reason, justification,
for this adjournment motion was that
the action taken by Government in
arresting these leaders will precipitate
something that we are all concerned to
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avoid. Railway strike will be a disaster
if it takes place. How great a disaster
it will be, it has not been spelt out.
Mr. Sathe did say that it would bring
.the economy of the ¢ountry to a grind-
ing halt. Undoubtedly it will . It will
do much more. It must inevitably
result, if it lasts for any length of time
at all into chaos, and there will be no
law and order in the country. This is
the situation we must all try to fight.
What are we doing towards it? All
these verbal duals do not take us very
far.

Mrs. parvathi Krishanan pointed out

the facts of the negotiations. Apart
from that what constructive sugges-
tions have been put forward. Shri

Shyamanandan Mishra, at this stage
came forward with certain suggestions,
They are long term suggestions. I
want to know, what is going to be
done immediately in this matter so
that the strike may be averted. It is
quite obvious that so long as the lea-
ders remain arrested, we could not ex-
pect anything except a strike, a pro-
longed strike. Is that what we want?
If that is not what we want, surely
the first decision that the Government
should take is to retrace their steps
and release those leaders and resume
negotiations. Even on items on which
agreement is said to have been rea-
ched, there is misunderstanding. This
shoulq be cleared.

The fair price shops are somethigg
quite different from what the a rail-
way worker wants. The railway
worker wants a guaranteed supply of
foodgrains which should be made
available to him by the Railways. The
Railways had undertaken this respon-
sibility during the last World War and
during the years immediately after-
wards. What ig special or difficult
about it? The fair price shops are ‘in-
tended to see that the vulnerable sec-
tions and those railwaymen belong to
that category—do receive foodfrains
that you desire that they should re-
ceive. Why cannot then the railways
be given a quantity of foodgrain to
which thefr men are entitled and en-
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able them to distribute them in the
most efficient manner possible. That
will be one section of the public dis-
-tribution system at least that will be
successful.

38

The other two questions relate to
bonus and parity. By whgt stretch of
imagination did the Government thinik
that they will escape having to give
bonus to the public sector enterprises,
Once they gave to the private sector
enterprises whether they made profit
or loss? By what stretch of imagina-
tion they say that the Railway
workers are Government servants and;
therefore, they are not eligible for
bonus? Why not? A Worker in the
Ghitteranjan Locomotive Works, Diesel
Locomotive Works at Varanasi or the
Integral Coach Factory at Perambur,
how is he working in any different
‘way and in what different circums-
tances than those at the Heavy Engi-
neering at Ranchi or the Heavy Elec-
tricals at Bhopal, what is the diffe-
rence? What is your justifiable expla-
nation. ... (Interruptions)? .Railway
workers’ demands are perfectly justi-
fiable and very cogently arguable.
They have also cogent case when they
ask for parity, Why should they be
treated any different from other pub-
lic sector enterprise workers,

But for historical reasons differen-

ces exist. To expect these things can
be remedied overnight would be
absured. If the workers expect that

to happen they are also expecting
something. that is quite out of the
question. But as was suggested by Mr.
Madhu Limaye, is it not possible to
accept the justness of these demands?
You can say the demands are accept-
able in principle, they are reasonable
and acceptable in principle but these
amount of
money, and therefore we will endea-
vour to see that over a period of time
these are met’ Someone today asks
what about the agricultural workers;.
are they not getting much less than
the railway workers. Similarly by
an entirely misleading analogy Mr.
Bhagwat Zha Azad said that the per-
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capita national income is X and the
railway employees’ income is several
times that income. Is it a fair com-
parison? Per capita income is mnot
the one you should compare with.
Railway ‘employees’ income should be
compared not with that but with the
income of the workers in other public
sector enterprises or in the private
seclor enterprises. That is the correct
thing to do. To mis-lead the House
in this way is totally unnecessary.
Railway workers are better paid, far
better paid, than industrial workers
of a number of enterprises that I can
name. They—the industrial workers—
are of course far better paid than the
agricultural workers and the agri-
cultural workers have been the most
exploited section in the country. But
we are not talking about them.

It seems to me that the railway
workers have a just case to out for-
ward for serious consideration, I
would strongly urge the Minister to
consider this for the reasons which 1
have already advanced, that the con-
sequences of railway strike aie so
serioug that it is not possible even to
contemplate or envisage that a strike
should take place. 'Let the Govern-
ment realise this. Let not the Minis-
ter strengthen the charge contained
in the capsule, which Central Govern-
ment servants buried under ground
the other day—summarised as “was-
ted words and broken promises”, Is it
not a shame that Government has to
face such a charge against them by
their own employees ‘that for years
they have been urging acceptance of
demands, which they have been dis-
cussing and negotiating with  the
Government. but these pegotiations
have become just wasted words, just
promises which they have given,
which have been held out to them and
have been broken. :

1 hear, that in thig case, negotiations.

will not simply be wasted words and
all that has been said , not in anger,
But in sorrow, will be headed to by
the Minister, I alsp hope +hat he will
arrange to release all these leaders,
resume negotiations and see to it that

(Adj. Motn.)

this matter is brought to a satisfac-
tory conclusion., Thank vou, Sir.‘
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1R €, i AL WY aER AR AT
Ff | afod 'z i arg el
T qFR R BieAT 91fgd af 19
T FW & fa¥ F17 a1 WF ag AF
qUTT & | NG FT 91T G T AT FY
T FIAT 99 ff e sy adt gd €,

AF AR

¥ et R fs @ oo W
FrEfaw ¥ o) W@ 8 O wiF 9Igear
Fawdr ¥ FI wartadt ¥ fAo WK
FrEfaw G2 HAT qATaE A § 1 At
gt fer Wt gz oifafesa afe,
Fizfaw far FTA & a1 39 & foredErd
T QU & W1 9E &, &9 9% A8 W
ydi | .

SHRI PRIYA RANJAB DAS MUN-

SI  (Calcutta-South): Mr. Chair-
wman, Sir, I straightway oppose the
Adjournment Motion. It is not be-

cause I am entirely against the inte-
rest of the working people. But at
the present moment, when the state
of our economy is at great distress
and we all consider that decisive gteps
would be taken by the Government
in co-operation with other political
forces, we should understand the
present situation and gsee how to over-
come the situation.

The saddest part of the present-day
working people’s movement is that
the biggest undertaking of the Gov-
ernment, the Railways, the working
people of this vital sector when I

consider ag patriotic as we are, is being

rilloted and headed by a leader like
Shri George Fernandes—I do pot like
to accuse anybody—whose evil de-
signs, disruptive methods and politi-
cal philosophy, the way he had in-
terpreted the character of the country
in the last three years, is well-known
to the working pegple of this coun-
try. In any way, it is not a question
whether he ig leading them or not
leading them.

1 am surprigsed to see that the pro-
gressive forces, those who claim
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themselves to be so, are perhapg not
considering the problems of the coun-
iry at the wmoment but are conside-
ring the prestige of their Coordina-
tion Committee which is headed .by
Shri George Fernandes.

Sir, just seven days before, I wit-
nessed a scene of our country—I think,
that is the real scene of our country
at the present moment. In most of
the schools—I spoke about it earlier
alsp while speaking on the Finance
Bill—40 to 50 per cent of the students
are not going to schools to study, not
because they have no books, not be-
cause they have ng teachers, not be-
cause of the fact that they have no
school buildings, but the pitiable
reason is that they have ng full meal,
and they are going about with an em-
pty stomach to school. They get
food only twice a week. I witnessed
it in Durgapur area. This is the
situation of the country.

At the moment, when we are fac-
ing the crisis of power, when the in-
dustrial production is stagnant, when
the wagon movement is not so quick,
when the piles of stocks of coal are
lying in the coal mining areas the
entire economic situation for which
the Members from the Opposition
are accusing the Government for tak-
ing the country to economic disaster
the inflation and so on, I do not xnow
on what objective ground, the idea-
lism, which promotes the growth of
socialist movement at the wmoment,
they allow such sort of activities and
movement which further lead the
Government to go in for another de-
ficit Budget and economic disaster.

I have my every respect for the
warking people’s movement in this
country for which a number of trade
union leaders and workers have sacri-
ficed. But I do not know for how
long they will continue to champion
only the cause of the organised work-
ing people who can vocally sumbit

-their demands and who can create g

situation which can either compel the
Governmerit to agree to their demands
or to surrender to them, What about
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those who are un-organised, who
have no spokesman of their own?
Their problems are not being high-
lighted by the so-called progressive
working people’s leaders. And as
a result of that, they are the only
section in our country which are fac-
ing the actual trouble in this econo-
mic situation, I do feel that the rail-
way workers have their genuine de-
mands, and the Railway Ministry and
the other departments are going on
with the negotiations. )

Now twp parts have been discussed
in this debate. One is when the nego-
tiations are going on arrests of trade
union leaders are unjustified and as
such the demand is that they should
be released and the negotiations
should go on. The other part is what
the Government js saying, that the
negotiations were going on, a section
of.the leadership of the working peo-
ple behaved against the interest of
the negotiation itself.

I do not know why Mr. Madhu
Limaye and others were angry when
some friends were taking the name
of Mr. George Fernandes and were
quoting what he had said, Nokody can
bring a taperecorder here and prove
it. I can say that I have never spoken
a lie in my political career. In Cal-
cutta, in Dhanbad, ft was Mr. George
Fernandes who not only spoke those
things which have been uttered
by my hon. friend, Shri Bhagwat
Jha Azad, but also invited the stu-
dents and youth and said, “Get ready
for the movement; you have to
create the situation; you have to
prove what you had done in Gujarat

and Bihar”. What does it mean? I
am talking with the full sense
of responsibjlity. I have no wit-

nesg here at the moment, but there
are people working in the Railways
.who do not listen to Mr. George Fer-
-nandes; there are people who love the
country more than' Mr. Fernandes.
My straight question to Mr, Banerjee
-is—he iy rational; his approach is
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sometimes ecientific—it he were im
the Government and  apprehended
danger to peace, if he had found
things being precipitated in this man-
ner not by negotiation but by such
utterances and incitement to violence
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outside the negotiation scope, what
would he have done? In such
a situation, what alternative can

Government have except to take ac-
tion 'to maintain law and order?
Whether the arrest of Mr. George
Fernandes is good or bad, I am not
going .to argue. The working clase
leaders have been arrested and they
are demanding that they should be
rcleased, Sp far as Mr. George Ferm-
andes is concerned, I woud like to
ask one thing. It has been said here
many times that the Congress Party
ts collecting money. H is my per-
sonal appeal to you and through you
to the Government: let the negotia-
tions continue; we want the railway
strike to be averted. But my demand
is that Mr. George Fernandes’' acti-
vites for the last one month and the
way he raised the fund, how he got
tremendous resources, should be pro-
bed into thoroughly by the Govern-
ment. I know, about ten lakhs of
workers have been compelled to follow
him because they have no recognised
leadership at the moment. There
should be a probe by the Government
as to what Mr. George Fernandes hes
been doing. What Mr. Fernandes
has been doing is not in the interest
of the working people. He feels that
the present economic situation is the
right moment when he can pull
down and rub the nose of the Govern-
ment,

1 emtirely agree that the railwey
workmen are facing a crisis. I know
about Rajadhani Express. I have seem
the conditions under which the em-
ployees in the generator car are
working. In the last four years, five
persons died on account of T.B. When
all the pessengers travel by 'ACC,
these workers work in g condition
where there is no air-conditioning.
It .affects their health; they cannot
breath properly, Their demand teo
the Railways is that they do not want
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.anything but a coach, a place of work,
where they can breathe normally. I
‘have repreatedly requested the Rail-
ways; I have written several letters.
‘but nothing has been  done. It has
‘been done in the Bombay section; not
.in the Howrah Section. The condi-
‘tions of the Class IV workers are
.also very bad and poor. Only one
.appeal {o you, Sir. Let the trade
union leaders also satisfy the Gov-
rernment. Can anybody say from the
Members of the Opposition whether
tliey get the services that we expect
wher, we travel on our Railways und
whether the services are upta the
Taark. I am referring to the aspects
of cleanliness and the attitude of the
ticket checking staff. I have witness-
-ed, not once but a dozen times that
there is a flourishing black-market
3n sale of tickets..

SHRI R. P, ULAGANAMBI (Vel-
Jore): Who is responsible for that?

SHRI PRIYA RANJAN DAS
"MUNSI: I know it. I have seen. The
smense of patriotism should not only
come from a section of the political
parties, It should come from the en-
‘tire people who are working for the
mational welfare.

‘SHRI PILOO MODY: There is no
patriotism there.

SHRI PRIYA RANJAN: DAS
"MUNSI: Unless this country is safe-
-guarded,. this country is going to face
a sericus disaster.

Do not take this adjournment
‘motion so lightly. It is not reflecting
the wishes of the working people.
In any way if the Government [ails to
maintain the situation and if we are
not sensible, this is the warning that
‘this will be the last day of the Parlia-
ment in the Indian Decomraoy. This is
the plan, this is the arrangement. I
know you personally, I appeal to you
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to consider the consequenceg serious-
ly. I want and wish that the strike
should be averted and I wish that a
sensible -role should be played by
them. I want to plead only one thimg
that Mr. George Fernandes is not a
man who is working for the railway
workers’ interests. He just got the
opportunity to play the game because
there is no player at the moment in
the grcund, Hig game woulg not help
the situation in the country and the
working people.

About the role of the trade unions
I would like to submit only two or
three important points.

The Railway  Minister is kind
enough. He has discussed “with the
Labour Minster. He hag dicussed with
the workers’ representatives, I know
their grievances are sometimes not
heard by the Railway Board people.
I only want to request you amd
through you the Railway Minister,
that in the absence of the Railway .
Minister, the attitude of the working
people to the passengers, the atti-
tude of the Railway Board, I tell you,
unless it is changed, it will create
further more problems for the inte-.
rests of the nation and the progres-
sive policies of the Government. I
knew it. I confes it. That at least
something should be changed.

would not help the situation. That
is No. 1.

But, at the present moment I do °
feel that this adjournment wmotion

No. 2.—The way they are precipi-
tating the crisis in this country, it is
not the crisis of the Govermment. I
request and I promise and I appeal to
the Government, if this threat comes
to us continuously by a section of
those forces who want® the destruc-
tion of democracy, let the Govern-
ment take the challenge and face the .
situation and not stand on the pres-
tige issue. Either this Party or the
Congresg Party would rule this na-
tion for progressive forces or we
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shall be removed from office. No
compromise in between. But there
shall be no compromise with those
forces who want to destroy the nation.
There shall be no compromise with
those forces who want to sabotage the
democratic set up. The forces behind
Mr. George Fernandes, the forces sur-

rounding Mr. George Fernandes are
against it.

Mishraji said that there is no dearth
of feelings. 1 do not believe that our
people are like that. There is an
attempt, there are methods, calcu-
lated methods to pull down the Gov-
ernment and to create a serious dis-
aster. The time is now to discuss
food, the time is now to give food to
the vulnerable sections of the coun-
try, the time i3 now to understand the
economic situation in ‘the country and
also the time is now to give some
sympathy to the working people and
not to play in the hands of those who
are creating trouble.

1 conclude that if Mr. George Fer-
nandes, whether he is released to-
morrow or not, he does the same
thing aftér getting his demands con-
ceded by the Government or not and
if unybody does not protest, let the

. working people get whatever benefit
but those who are in the non-orga-
nized gection, those who are nat
getting the benefit, they will all units
to face the situation wi'h all respon-
sibility.

SHRI SURENDRA MOHANTY
(Kendrapara): Sir, this is not an
occasion for going into the relative
merits of the railwaymen’s demands
and their ultimatum to go on a strike
from *he 8th May. That would re-
quire a different occasion. But, per-
sonally, I feel that the debate on the
adjcurnment motion hag been con-
fused, thoroughly confused by bring-
ing in the tvarious issues of the rail-
waymen’s demands which were not
tite subject matter of the adjourn-
ment motion. Thig adjournment mo-
tion was very limited in its scope.
It did not relate to the railway strike
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nor to the demands of railway wor-
kers. This adjournment motion only
related to the precipitate action of
the Government while negotiations.
were proceeding, in arresting the

39z

.leaders of the railwaymen who were-

at the negotiating table on their be-
walf. Mr. A. P. Sharma referred to.
the ulterior motive of the railway
leaders to disrupt the nation’s eco-
romy. This hag been repeated parrot-
like by some of the members of the
treasury benches, Accusations had been:
levelled that the railway leaders were-
bent on disrupting the pation’s eco-
nomy, to bring down democracy, to-
bring out a Chilean type of coup-de-
etate to dislodge the Government and
so on. Sir, any objective analysis
of the situstion would lead any fair-
minded person to come to.the inevi-
table conclusion ‘hat it wag the Gov-
ernment which had precipitatey the
railway strike even before the Rail-
way workers were considering whe-
ther they should go on strike on the
8th May or not; the Railway Minis-
try stopped as many as 200 pairs of
trains. I would like to know the
rationale for it. I would like to know
the justification for it from the Gov-
ernment and from the Railway Minis-
ter. What was the particular rea-
son for stopping 200 pairs of “‘rains
and causing untold suffering to the
travelling public, disrupting the
movement of foodgrains, coal, etc.
etc. Some days ago I went to my
constituency. I found the people were
absolutely panic-stricken due to the
stoppage of so many trains which had
pushed up abnormally the prices of
perishable goods and other thing. I
would like to know who is responsible:
for it. What was the particular
rationale for stopping 200 pairs of
trains. That was done even before
the railwaymen were considering
whether to go on strike or not to go
on strike ...

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, on a point of’
order. Neither the Railway Minister
nor the Deputy Minister ig here..
Will you kindly help us?
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MR, CHAIRMAN: He is coming;
Please sit down.

ot wew fandt awad (7 fAax):

TRIITE, AT RAFE ATGATS
T1fgd |

PROF. MADHU DANDAVATE:; Let
‘the Labour Minister deal with the
-dispute, Sir.

SHRI SURENDRA MOHANTY: It
ig the Government and Government
alone which has provoked the rail-
waymen to strike. I am sure the
railwaymen were not responsible for
this present situation. While the
‘Government was on the one hand pro-
voking anq precipitating the railway
strike, on the other hand it was nego-
tiating with the railway leaders with
the ostensible intention of averting
the strike. From the trend of the
talks it was obvious that the railway
leaders were in a conciliatory mood
and today at 10 A.M. the final round
-of talks would have taken place. This
is to be the final round of talks. I
would like to know, the House would
like to know, the country would like
to know why certain fiat was issued
to the UP police to arrest Mr. George
Fernandes on some warrant. This
‘shows that their intention was to pre-
cipitate a show-down for reasons best
known to them alone. It is non-
-ethical and it is against the cannons
of justice and of fair-play.

No word would be enough to con-
-demn the activities of the Govern-
ment for their precipitate stand,
which is unwarranted. Therefore, I
plead that the arrested leaders should
be released immediately and negotia-
tions should be resumed.

In conclusion, I would say that
much is being said today about demo-
<cracy. It is like the devil quoting the
scriptures. These men are returned
tc the Assemblies and Parliament
through rigged elections. If they
talk of democracy it is really a fant-
asy and it is a ﬂgment of imagina-
tion. .

I only plead again that the Gov-
ernment should rulease the arrested
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leaders of the railwaymen and bring
them as quickly as possible to the
negotiations table so that the raﬂway
strike is averted.

Sir, I support the
Motion.
K =t ot wer qfs (eframgz)
e F TR W F AT X FY I
wega fom & ag i iR femoha
trmamimlwm o An ow
ARTEEA AT AT & o FW@IY |
zafad ag aaw Tad FIE Fetaea < Afa
FT BICH & 9T A =T ALY & 1 g 7
gar ¢ 9 wE=ifa &Y gearer
S ST A F Y S afa g A
IqF 9 Y AT 93 AE A A ¥
ara<ta F37 F0 I3 g8, I9 g9 F fraar
s & WX frm e & SweT qame
g sfe 1 & &t g w1fed fr g o
gAIm F AT At ¥ whed
FEgragar £ 5 W AN geaw &
Fermferer & o Y aTd § S99 wifaew ax
AF TH GHA T T FEA | A o
& wTA{EF ATt a1 Ffed q
i Y ara o & oY g ag LA A
T g fF @ AW gw WA E g
Felr 7 & fF R g @ ¥
# @ foar se ) wAfeR arcifer §
& ag ¥a & T e o aw g ol
| & AT @ § | o e sy
qrafar & §a ¥ "7 ";w {9
wifew 1 9T & MR aga ffoe P amr §
A1 TR WY T | fF q@ o SR
"JEET AT § qE ITW JEY GHG G
& T 1 WAl Feifer arfar
# afq 7 g7 F Feor AN afoorw @
aFy & § ga ama § | Fefore w gad
B & 9 FmEAwE #A @ ar
a4 qar g% sfaffe & T T
ar @% af ¥, I F AT qewAT &)
wfis AT § a5t aw @A &

MATTR o AWRT § 7w Aty

Aldjoumment
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[=f Srodfiey WX qifen 4]
F At ¥ T A AR § WA A 2w
ai ¥ wifew & IR § 9 w7
+Tga g | AfFT T & S wEm o
FAT AW A TFAT AT HT0A | EHFTT
fean f6 wogd A Are qew w0 firy
AR =% 9 99 fFu s AT 1955 7
¥ W e 1974 % T f2Ai a5
ZATT qeF Iq WA FE AAAA A
qiferdt 7gF & T &t 9% fAw aw
q4g F AW 5 IOEE § 1 -
fro g ar AT S aw o Ao 7
Y WX IF W T ANGL AT
&1 SR 1T @A 1 3T Freet &
& 9 ar aa § ) 4 #1 waee
g fo s & w9 w0 ary fow faw
FE 4 9 § | €Y # uF fadwy
AFF FT 97| THA  FT HEAY FI
IR G AT AT AT A LA T
AW Wt AT TR | T B A 8
wTeT a8 T WA & 7t 7 & wfews
e & am 9f@ @ =nfey Sfew
ST ZH THHT TF W FTF aF 795
SR T WO I JAAATE T R
BT 9@ fiF FaT HEEE F AER
firdr , e dve @Y | faw T favew Y
AT W TR @ Far omH
wfeF wRIE F AT AR
mﬁ,ﬁ!a?ia?“mq%:

EicE gl

<@ T G A | | FASA @AY
1 @ e aifed, T & A1 A
o D D & R ATTE
,&w@uggﬁsagaétﬁlus%
o sufiea & & ff | A ¥ afeTE
Gwex % w0 gfrri wmR R
5 Srmeree FTCETR AT F Fr@™
& fogea 7 gelgae WA &

MAY 2, 1974

Railway Workers 396
(Adj. Motn.)

s T ¥ AR 7 i wrad offe
TG AR T 97 ¥ 54 a9
wfes wIiT 1@ey gqror fegr @ gak
287 T S AT F 47 A W AW
a1 S7eTee ¥ W0 w9 - fe
&7 & afeqs d¥eT ¥ w1 &Y aarnfas
a1 fr g wiv qrw Ao R 9w @l
adi ¥ aw o wFar § 4 agr |\
7 far | a7 a@ awfes sk
Rl aq W gy F@AT qET fF fE
T 7% gW o7 @9 § AR A ag
g7 & | o oFEA ¥ T A g A
ATV BT @ "R T 8wty arvdfar
NI IATTFOLATAZT 77 H
ot & fr wrf wf frewme gar YT
TEA FUT AT TG PRV WIEIAT AE
ST TR A AT ST ag HIT7 F37,
afx FT ¥ fages 1% o at 37 6
FrA 1 forere grar o3 ) ey w3
AT F AL ST FEIIGRE
¥ q@T § WA § W% 59 AT f1 q|
sfyTd ®T ¥ OFIAT 1 HT AN
FASI T AT § F1 TS FgT § IqHN:
FT AR AN AEAT § 1 IR
%qﬂﬁrgﬁﬁmwﬁw
T & IR qH Y GBI A, FIA
FT FANK A FAO AR IF FEF FAT
2 ¥ w@s ¥ war § AR R
s & o fafe d ) d 8w
wwar § fe St IR I swe fg
§ 7 oWt T@ A F W AR N §
ITHT gl g & I ¥ ww )
o saeqr § St qform @i ST
gt a1 gt I frareor & g
T g ¥ HIH IS TST HAEF 9T I

@ TR ¥ 99§ AR §AR

* ¥ § s s § froweT O W

sefeae fedmd arfesd qar Ao
. w ot AT AR S QA AT
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F fo7 ¥ f5 wfeer ard@ifanr w=g.
g § gwrfeq & &% 7

o ¥ A v =it § gy
FEFand o9 X oM AT EH
T d fgm a &) & 39 wwaw F1
fRuwramg &t f& 1 ara
@

ot fafe fasy (Feerdr) « @
ofs wRew, €ewEHz @ ¥ fag
o€ w2 ¥ awg fafemm fear mm
@ T A ww §) ag 3 faw
T WY § @R & A7 ITHT T g F At
T FI | HAT YW QA AGE FEAT AT
¥ Y HT 9T gTHA § A A} e
fNwfa 7 F g7 99 #7192 FN e
wrga § 1 fraw 1 ag & 6 T e qeeEe

My F1 foa T #) TEE aR e

T g F feur Iy fw &
g & | ar a frow & wafas om0 =9
R AG F|AT AT T AN A W0
q ¥ W fFgw s faw W@
A wmEa & | s QA A F Argd
g ar fram #Y @21 FT Wy g frow
T |

safa 3T w9 @ A
T § | WTORY @Y AW g =rfaa R
& ¥ ag frargun & fF ard w2 A o
T few wmai ) g W & fF feae
feg wmedt ) fer ofivx amE ¥ aT
MR fu@d @
wgH A 9T, WS GreF FE wgw A
O WY S TG W@ A T qw

e g

siffastfa foay : & s qreT FyTas
aff 1 & FT & ar Tsgafa g av smew
fafreex @, s & & W= @
® T T AT § 1 I AW
Awmgmi tad wiA®

Ie

< (Ahmedabad):
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fog &are g1 fe froel w1 aeA A
AT & qzar 31w T §
Ag AT & qg ST I TG qHAT §

G. MAVALANKAR
When this debate on
the adjournment motion is drawing
to a close, it is natural ‘hat most of
the things that need to be said have
been said already. Nevertheless, I
am_ rising ‘with your permission, Mr.
Chairman, Sir, to emphasise such of
those aspects of the whole problem
which I feel still require emphasis.

SHRI P.

‘When one hears the debate, es-
pecially -the speeches from the ruling
benches, one is amazed at either the
total ignorance and indifference of
the Members/of the ruling side or the
deliberate playing down of a tremen-
dous crisis that has enveloped us all
in this country. I wonder whether
the Treasury Benches and the mem-
bers on the Government Bendhes
have realised this crisis only now
If they have at all realised this crisis,
what is their behaviour? Are we
getting any evidence of any serious-
ness, any earnestness in action to
show that the Government mean
serious business? It is only when
Government have been forc{e_gto yield-
ing to legitimate demands of the people
at large that they begin to think of
these excuses, crises etc. When I look
at the Ministers, the way they live,
the way they behave, the way they
spend money, the way they/go on
having all kinds of projects, I am not
at al] convinced that they are showing
any realisation of the great crisis that

_has enveloped us all.

They are talking of democracy. They
are talking of corruption in certain
quarters, specially offthe railway trade
union leaders. My friend, Shri Das
Munsi, in partieular referred to Shri
George Fernandes and others and said
that there must be a probe done inte
the whole thing. I ask you: is this
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Government capable of any probe, this/
corrupt Government, with its hands
deep down in corruption, from top to
bottom and from bottam to top? Is it
capable of talking to the whole nation

through this hon. House that there
should be a probe into al] these
matterc?

The whole| difficulty is that this

Government have lost both the will
and- the capacity to govern. They are
confused and harassed by their own
wnisdeeds. Now, it is no use their
coming to this House and through ‘his
House to the country and sayj “please
save us. What can we do? Do net
do this business of strike, etc. because
there is difficulty.” But I ask: who
created these difficulties? They them-
selves have created these difficulties.

Government supporters are charging
that the trade union leaders are politi-
~ally-motivated.| I want to sugges: that
the government action has been politi-
cally vitiated. Not only politically
vitiated, but look at the way in which
they have trieq to create a situation of
panic among the public by cancelling
a number of trains in all/parts of the
country, presumably because they
wanted to tell the people that this is
what is going to happen if the strike
takes place. Therefore, perhaps
Government wanted to get the sym-
pathy of the people. But the real fact
is that]/people are more in sympathy
with the railway people.

SOME HON. MEMBERS: No, no.

SHRI P. G. MAVALANKAR: Your
shouting is mot going to detract from
the truth of what I am saving. The
fact of the matter is that whatever
Governmen: are doing, they are put-
ting out the defence mechanism only,
and they !are tryving to show to the
whole nation that it is the workers
who are disrupting. But, the whole
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point is that the Government them-
selves have been disrupting the eco-
nomy, disrupting democracy, disrupt-
ing parliamentary = life, disrupting
public life in general.
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Therefore, I want to suggest, that
what the Government have done, par-
ticularly this morning by arresiing
Slari George Fernandes and other lea-
ders is nothing less than an act of
treachery. This is my charge. They
themselves have committed an act of
treachery and not only will this House
not toleratd it—of course at the end of
the debate, this motion will be lost be-
cause the members of the ruling party
have a huge majority—but the fact
remains that the vote of this House
is not going to reflect the mood of the

peopls[ at large.

The feeling of the people today is
that the Government are talking one
thing and doing exactly the opposite.

My point is this: can you expect any-
thing to result from this kinq of com-
bination, namely, of the corrupt and
the bureaucrats? They havef combin-
ed, nay conspired, to corner the work-
ing.classes and the trade union move-
ment. Government’s intentions are
neither clean nor clear. They talk of
negotiations and at the same time,
while talking of negotiations, they are
negotiating torture on the trade
unionists and on the tradefunion move-
ment.

I ask: have Government really
been honést about these negotiations?
Do they want a negotiated settle-
ment? If they do, have they made
any serious attempts without loss of
time in the recent past? On the other
hand, you will find that the workers’
representatives are quite sincere and
serious about an amicable settlement.
As recently as on the 12th April I
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wrote a letter to Shri George Fernan-
des and requested him to do some-
thing about it. I shall quote from his
reply because he has been misquoted
- .and ( misrepresented here. This is
'‘what he wrote to me on 23rd April:

“Thanks for your letter of Apri!
12, As you must have seen from
the press reports, we are having
some kind of negotiations with the
Railway Ministry. But they are not

_ seriously doing[ anything to settle
our dispute. The whole exercise
seems to be intended only to buy
.some more time.”

“While we shall do everything
possible to come to a negotiated
settlement, we shall have no alter-
native but to resort to strike if a
reasonable settlement is not /forth-
coming.”

1 do not want to repeat the arguments
30 ably given by Shri Vajpayee about
the bonus. When the Bonus Review
Committee was. mentioned why was
the Prime Minister’s letter used not
only to prejudge but to prejudice and
coerce and pressurise the members/of
the Bonus Review Commi.tee against
giving bonus to Railwaymen? Sir,
the Government throws people like
Shri George Fernandes and other lea-
ders intg the jail. Unfortunately, one
.of them dieqd in the jail today in Bom-
bay. These arrests are an extraordi-
nary step and it isjan extremely pro-
vocative step. ou say: negotiate,
but you begin to arrest the people.
Who will then believe your words?
But, perhaps, this is the impression
you want to give to the whole coun-
try; Government assurances are not
to be trusted. In any case the |days
.of this Government are numbered and
the sooner they go the better it will
be for the country. Before it is too
late let them release the leaders as
early as possible and resume negotia-
tions. Even if they do not do it, to-
day o:ltomorrow I am quite sure that
ultimately they will be forced to do
both the things: releage the leaders
and renegotiate. They will be forced
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to do it. Let them accept at least in
principle all the points which are
legitimate and justified from the|side
of the workers. They can then say
on certain points; we will do it a
little later because of the present

. very difficult financial situation. But

to say that we are not prepared to
accept anything just and proper, and
then deliberately mislead th__e[ whole
nation and misleag the Hougé will be
very wrong.

(THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I. K. GUJRAL): Hon. Member Shri
Madhu Limaye while speaking a little
while ago referred to a feature in
‘Hava Mahal’ of the All-India Radio.
I have made a detailed check from the
AILR. ’

In a spot in the series ‘‘Suniye aur
Sochiye” which was broadcast on 5th
April in Vividh Bharati Hawa Mahal
programme, a soldier on the front re-
ceives a letter from his home in which
he is tolg of violence, strikes and dis-
ruption being caused in the country
resulting in shortages of essential
commodities. While ‘talking to among
friends, he brings the news of the
threatened railway strike. They dis-
cuss the repercussions of the strike
when one of them makes the follow-
ing remark:

B

‘T HE FE W FT AR
fawr o1, @Y 3w F W N fama
¥ g T T 99 ¥ FF: k@, A
wOA TXAG dGAMY, FH ¥ We
s, "o & g 3w A Jar &
AT A G FA | W F qTq gwAr
rasql”

The shot ends there. Obviously the
inforamtion given , by Shri Madhu
Limaye is incorrect.

SHRI SAMAR GUHA (Contaf): I
want to draw your attention to one
point. This should not be made a
precedent in future. In one adjourn-

/

!

|

L
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ment motion one Minister or one hon.
Member should not be allowed to talk
twice. | Today we are not sure whe-
ther the statement that was made by
the hon, Minister formed a part of
this or not. That has not been made
clear. In future this may set a dan-
gerous precedent. For that reason, I
want you to make it{clear that this
is an exception and this will not be
made a precedent in future.

wnafy wQiTw - A T g '
NHEX HgT W AZ THIT AG 7T
e g3y femqw g & &g fafaees
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THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA):

quTafa AgRg, #7 T T3 A
2 70 7Y T g, S 9@ AV

|, At the outset I should like to make
one point clear. In the course of the
debate Members tried to pick out cer-
tain actions and they said that the
Railway Ministry was not responsible
and that the Home Ministry was res-
ponsible. Or some other Ministry
was responsible for the arrest of Mr.
George Fernandes and others. At the
outset, T would like to say that I pre-
side over the Ministry of Railways
and it|is my responsibility. If any
decision has been taken, it has been
taken with my knowledge and with
my consent and I would like to say
that I will not run away from my
responsibility.

Tt has been said that we do }not be-
lieve in democracy and we do not
also believe in trade unions. On

Iny occasions in the past, I have
stated in the House that I am a strong
believer in trade unions, not in weak
trade unions, but in, strong trade/uni-
ons and at the same time.in an en-
lightened management. In meetings
and conferences held in Rail Bhavan,

MAY 2, 1974

Railway Workers
(Adj. Motn.)

1 have been stressing this point and 1
have said this to my officers also. I
have been telling them that unless we-
have a |strong trade union and enli-
ghtened management there would not
be peace in the Railways. This is:
the real problem we have been faced
with. We have weak trade unions
and we have multiple trade unions.
But, at the same time, I would Also
confess that our approach to the
problem is not ag ehlightened as it
should be. That 1is why, trouble
comes and we suffer from those trou-
bles.
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I thought hon. Members would
raise some points .relating to the
Miabhoy Tribunal award, which)we °
had accepted. As a resutl of the set-
tlement which we have just arrived
at, the railway  workers would be
get.ing Rs, 70-80 crores per year.
This is in addition to Rs. 110 crores
per year, as a result of the/imple-
mentation of the Pay Commission’s
recommendations. So, as a result of
the implementation of the Pay Com-
mission’s recommendations and as a
result of the settlement which we have
just arrived at, workers would be-
getting Rs. 190 crores per year. This
means/ in one year, workers of the
Indian Railways would be getting a
wage rise by about 40 per cent. I
do not know whether in any other
industry, there has been a wage rise '
in one year by about 40 per cent, JT |
do not think there can be any reason
for complaint so far as wage part is
concerned,

About bonus, I would not like to
say anything further because a num-
ber of Members have already spoken
and Government’s stand is well-
known. In the statement that I made
in the beginning, I have explained
Government’s stand on the question
of bonus. Shri Ata]l Bihari Vajpayee
raised this point and I will tell him
that we still stick to the position that
we have stated on the statement that
I made ‘earlier.

Sir, it was also said that we are
not serious about a negotiated settle- °
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ment. We have been very very seri-
ous zbout a nepotiated settlement. I
have made a number of statements in
this House. 1t is I who invited the
trade union leaders. We want a
negotiated settlement. But, unfortu-
nately, when we had almost reached
a settlement poirt, something, some
unfortunate thing has. happened and
we could not reath a final point of
settlement. For that, of course, I am
sorry.

Before I go into that—] am sorry,
1 forgot—I would like to express my
heart-felt condolences on the death
of Shri Mhalgi, a worker of the Rail-
ways who died this morning in Bom-
bay. I am exttemely sorry for it.
1 would like to express my heart felt
condolences.

(Interruptions)

About compensation, 1 will look into
it and whatever is possible, under the
present circumstances and rules per-
mitting, will be done. I am extreme
ly sorry for his death. Then, it was
also -said that no promise was kept
about arrests. They also said that an
assurance was given that so long as
negotiations go on, no arrests would
be made. Yes Sir it is fact. At the
same time, it is also a fact that while
negotiations go on, we also said that
no other activity should be carried on.
I will read out from some reports to
show how during the course of nego-
tiations, all possible preparations were
afoot for the strike of 8th May. On
the 30th evening, when Mr. Fernandes
was leaving Rail Bhavan, he met
some pressmen and some pressmen
met me also. I said that we have al-
most reached a point of settlement.
-Mr. George Fernandes said, as point-
ed out in my statement made eanlier,
in his letter ‘It was a futile exercise
ang the strike will begin on 8th May’.
He said this, Therefore, it ig clear
that he has not been working for
peace and he has been working for &
strike. We have authentic informa-
tion about it. Instead of working for
peace, they were working for a strike.
Naturallv. as a Government, and av
an alert Government, it was proper

(Ad). i)

! necessary. ... (interruptions) for

us to take notice of these activities
of these people, who are directing the
action. As a result of that, after giv-
ing full consideration to all aspects,
we haa to take this painful decision
of making some arrests. Some people
have been arrested. One of them is
Shri George Fernandes, the President
of the AIRF.

SHRI PILOO MODY: Why don’t
you arrest Shri Sharma also?

SHRI L. N. MISHRA: 1 was sur--
prised to find out thing here. I hope
Shrimati Parvathi Krishnan will ex-
cause me when I say that her approach
and the approach of Shri Shyamnan-
dan Mishra seem to bef more or les.
the same. I do not know, what a
strange combination is taking place

those who -stand for leftism
and progressive socialism are-
hand in glove with the right

reactionaries. It _pained me as
one of those who believe in the unity
of the progressive forces. There is no:
doubt about it that Shrimati Parvathi
Krishnan and her friends represent
progressive forces-and Shri Shyam--
nandan Mishra and others represent
the right reactionary forces in this
country,

SHRI PILOO MODY: Which forces
does Shri L. N. Mishra represent?
He represents the forces of corruption.

SHRI L, N. MISHRA: A number of
points have been raised about indus-
trial disputes in railways. I had a
tallk with Shri Shahnawaz Khan, who
was the Deputy Minister of Railways,
whether thingg were smooth while he
was in charge of this portfolio. He
said that even then things were not
happy. I was looking at the figures.
This year alone 75 strikes have taken
place in the Indian Railways, resulting
in a loss of Rs. 65 crores directly,
Shri Bhagwat Jha Azad rightly point-
ed out that a loss of one rupee to the
railways means a loss of Rs. 10 to
the nation. So, we have lost Rs. 650
crores of national income or national
wealth,, whatever, you may say.
Therefore, these disturbed industrial
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relations have done the maxinium
damage to the Indian economy, especi-
-ally at a time when our economy
is passing through a great crisis. That
is why we are very much interested
in seeing that there should be peace
in the Indian Railways.

Sir, as you know, most o° the
-gpeakers have concentrated their at-
tention on the arrest of Shri George
Fernandes. To be precise, I would
like to read out from a note. I will
not make any extempore speech on
this point; 1 would also be laying it
on the table of the House, as it shows
what forced us to take this action. I
will say that if anybody is respon-
‘sible for this action, the first person
is Shri George Fernandeg himself.

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. The Minister says
that he is going to lay on the Table
of the House the charges sgainst Shri
George Fernandes, ~

SHRI L, N. MISHRA: Yes, I will lay
it. I will not run away. I am going
to lay it

SHRI JYOTIRMOY BOSU: You are
4co fat to run away.

SHRI L, N. MISHRA: I am prepared
‘to substantiate whatever I said. The
actions of the AIRF are not some-
thiﬁg accidential. The press pronoun-
cement of Shri George Fernandes on
the 30th was an indication of it. Dur-
ing the last few days, after the com-
mencement of the negotiations, Shri
George Fernandes through speeches
at various meetings of railwaymen
was openly inciting them to violence
and even to setting fire to railway
property. ... (Interruptions). He has
talked of setting fire to railway pro-
perty and terrorising loyal workers
to preven® from going on duty. He
has even been threatening a clash
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with territorial army personnel if they
dare to interfere in this strike.
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Lest I be charged with making
sweeping allegations, I would like to
quote from various statements of
Shri Fernandes at his meetings with
rajilwaymen in recent days.

On March 23, speaking in Calcutta
at a public meeting of railwaymen.
Shri Fernandes threatened “a clash
with territorial army personnel if
they interfere with the strike”.

On 24th and 25th April, Shri Fer-
nandes declared that the strike was
meant “to cripple the entire country
and lead to rebcllion on the part of
the. people”. ’r

The same day, he advised that ac-
tive party leaders “should stop move-
ment of trains even by setting fire to
railway property” and “by terrotis-
ing loyal workers to prevent them
from joining work”.

'n another statement, Shri Fernan-
des said on the same day, “pro-strike
employees of the Central Railways

~ Were planning to dislocate commu-

nicationg and lock up signal systems
ay important railway stations with a
view to preventing movement- of
trains”. ... (Interruptions).

SHRI SAMAR GUHA: He is mak-
ing sweeping charges.. , . (Interrup-
tions) It is a slander....(Interrup- .
tibns), These are 8ll concocted stories
....(Interruptions). He cannot do it.
It ig against all sense of propriety ; it
is against all parliamentary practices,
All these charges have been concoc-
ted by the Railway Board....(Inter-
ruptions) We cannot allow him to do
that. He is the comrade of so many
friends here. ... (Interruptions) I am
not going to tolerate it; I am not go-
ing to allow him to go on making
sweeping charges. ... (Interruptions)
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SHRI S. M. BANERJEE: On a point
of order, Sir. The practice in the
House has been that whenever serious
charges are made against any verson,
then a proper notice should be given
to you and you are apprised that the
charges are going to be made, In this
connection, I would like to quote an
instance. When there were certain
charges made by the hon. Member,
Shri Sarjoo Pandey against the Chair-
man of the Railway Board when he
was Member (Administration), imme-
diately the hon. Minister rose and
said that the charges should not have
been made because previous notice
was not given. Here, Shri George
Fernandes is the Convener of the Na-
tional Coordination Committee....
(Interruptions)

He is an ex-Member of this House.
Charges are being made, sweeping re-
marks are being made, on the basis
of the so-called intelligence reports
which are anything but intelligent. I
want to know what is the source....
(Interruptions).

19.55 hrs.
[MR. SPEAKER in the Chair]

Mr, Speaker, Sir, you have come
at 2 time when I was going to raise
my point of order. I was reminding
‘the Chair of your direction, the direc-
tion that you have given here several
times, that charges should not be
made in this House against a person
who is not here to defend himself
without giving prior notice. The hon.
Minister -has mentioned about Mr.
George Fernandes, Is it proper for
the Minister or any member of this
House to make sweeping charges
against the Convener of the Co-ordi-
nation Comimittee, an ex-Member of
this House and Chairman of the All
India Railwaymen Federation recog-
nised by the Government of India?
When he is in Jail, charges are being
made about sabotage and other things.
1 want a ruling from you.

(Adj. iotn.)

SHRI JYOTIRMOY BOSU: We
want to know whether the Minister
has given any notice, Otherwise, how
did the Chair allow him to mention
those things?

SHRI S. M. BANERJEE: We want
tq know whether prior notice was
given to you. Also we want to know
the source from where he is quoting,
whether it is CIB report or CBI report.

SHRI PILOO MODY: Let him not
say that he got this information from
Mr, Uma Shankar Dikshit.

MR. SPEAKER: Mr. DBenerjee,
what are the charges you are refer-
ring to?

SHRIS. M. BANERJEE: It has been
said that in a particular place Mr,
Fernandes spoke about  sabotage,
burning of properties, preaching
violence, fighting the Army and the
Territorial Army, asking the students
to create the conditiong for revolu- )
tion and so on. He was reading out.
Can he make such charges here?
Also we want to know the source
from which he was quoting....

SHRI P. VENKATASUBBAIAH
(Nandyal): On a point of order.

MR, SPEAKER: There is already
a point of order raised by him.

SHRI P. VENKATASUBBAIAH:
Can he make a long speech like this
while rising on point of order?-

. MR. SPEAKER: Please sit down.

This Adjournment Motion has,
after all, arisen.out of the arrest of
Mr. George Fernandes. Thig m.orning
the main reason given was this, and,
therefore. anything which they think
has led to his arrest, the Minister has-
the right to explain. What is wrong.
about it?
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There ‘is nothing against his perso-
nal character or his persona] lapses.
‘It is just a part of the whole debate.
“You might have imputed many things
and motives to the Government and
“they impute to you also. There is a
‘general debate going on. There is
nothing personal about it.
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SHRI L. N. MISHRA: In another
-statement, Shri Fernandes said on the
:same day:

“Pro-strike employees of the Cen-
tral Railway were planning to dis-
locate communications and lock-up
the signal systems at important rail-
way stations with a view to preven-
ting movement of trains.”

Reports received by the Government
-clearly show that Mr. George Fernan-
-des. ...

* SHRI PILOO MODY: I would like to
‘’know whether you have given permis-
sion to the hon. Minister to put any
paper on the Table of ‘he House be-
cause I just saw the Minister of Par-
liamentary Affairs surrep:itiously pul-
ling out a paper and leaving it on the
"Table. I wanteq to know whether he
has taken your perm’issicn.

SHRI L. N. MISHRA: I have
thing ‘0 do with that.

no-

THE MINISTER OF FARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
"RAMAIAH): I only p'aced on the Table
what I took from there.

SHRI PILOO MODY: Have you taken
the permission of the Speaker?

"MR, SPEAKER: There is nothing
sbout’ whidi you should worry.

SHRI L. N. MISHRA: As you have
vightly said, we had not charged and
we had not arrested innocent persons.
1 was only giving facts that led to the
arrests. ... (Interruptions).
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SHRIMATI PARVATHI KRISHNAN:
What about others?
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SHRI L. N. MISHRA: Reports re-
ceived by the Government clearly
show that Shri Fernandes ang his as-
sociateg warned the railway workers
that ‘hose ‘betraying the strike will be
dealth with severely’. They have
openly threatened that lathis and acids
will be used against loval workers....
(Interruptions).

These threats have alreadv been
brought into action in some places as
for instance at Bombay when a Head
of a Department, while on a routine
inspection, was pushed down, injured
ang an attempt was made to assault
him.

I would only like to say one thing.
That is that it is the AIRF and Mr.
Fernandes who have sabotaged the
talks by deliberately boycotting yester-
day’s meeting. Both at the Confe-
rence Table and outside, Shri Fernan-
des has adopted a negative posture
ang has been artively inciting the
workers to violence anq bloodshed.

The House. I hope, will agree that
political adventurism has no place in
a trade union movement.

The Railways have suffered heavy
losszs in 1873-74 running into crores
of rupses due to various strikes and
work-stoppages. The net deficit for
1973-74 was more than Rs. 100 crores.
In spite of this difficult financial posi-
tion, I have agreed at the negotiations
to meet demands aggregating to a
total of ahbout Rs. 80 crores. This is
in addition.to the additiona] wage bill
of Rs. 110 crores due to the implemen-
tation of the Third Pay Commission's
recom:mendations.

Lastly. before I conclude, I again re-
iterate that I am very keen for a nego-
tiated settlemegnt and if the AII{F and
the workers withdraw their strike no-
tise, I am prepared to sit together..
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(Interruptions) If they withdraw the
strike notice, they would be relesased.
(Interruptions) If they withdraw their
strike notice, we are prepared to have
negotiations, etc.

SHRI PILOO MODY. - How can you
ask them to withdraw their strike
notice? You negotiate with them. That
means you do not want a negotiated
settlement. If the Minister says that
before they witlhdraw their  strike
no:ice, he will not talk to them, it is

now plainly evident that he mnever
‘wanted a settlement....
SOME HON. MEMBERS: No, no.

SHRI PILOO MODY: Because the
doors are closed for ever. How can
you make a silly statement like that?
Do you realise the consequencee of
that? N

SHRI JYOTIRMOY BOSU: The
firs: thing is: whether there was a
difference between the Home Ministry
and the Railway Ministry. Now I want
to understand one thing. Wly is it
that on the one hand Mr. Lalit Narain
Mishra assures the Railwaymen that
no action will be taken till such time
the negotiations are over, and he says
“we have an opem 'mind’ and on the
other hand Shri Uma Shankar Dikshit
goes on_ arresting them. We want a
clear explanation for this. He ig prea-
ching sermons on the one hand and
sheds crocodile tears on the . other.
Miabhoy Commission gave its decision
a long time ago and the Railways if
they are sincere about it, should¢ have
implemented the recommendations at
least some years ago. Yom talk about
wage rise for railwaymen. I have
compared it. Be honest about it. That
is a word that is unknown to you. If
you are fair in te matter, have you
ever bothered .to go and compare the
wages they ge: with those of the others
in similar jobs in the public under-
takings? You have not done that. Now
you say, they are bent uipon going on
strike. Are you aware of the fact that
India has the highest price rise and

(Adj. Motn.)

the lowest per capita income in the
world? Yesterday we were told that
Miabhoy Commission report would em-
tail Rs. 35 crores; today it is Rs. 88
crores. We do not know what are aH
these things.

You will find that they were not at
all serious about these negotiations
from the beginning. First you deputed
the railway officials. " Then you slightly
climbed a little bit, you deputed your
Depu'y Minister. This is what you
have been doing. You said they are
wanting to have a strike and they
are not for settlement. This is most
regrettable, unwarranted and baseless.
Let us come to the real business. The
decision ‘o arrest Mr. George was mot
taken yesterday. There is this Home
Ministry’s secret circular that I have
laid on the Table of the House. This
is dated the 7th of April 1974. Prior
to that there is the circular of 2nd of
April. So. this lias been pre-planned.
You talked about 75 strikes in one
year. Whom do vou blame for this?
Who has created such a situation?

You even talked about Mr. George
Fernandes saying things at various
mee‘ings. I think this is also an after-
thought because if Mr. George Fer-
nandes has said something on 23rd of
March, why did you wait till the 2nd
of May? 1 want to know that. You
read about wiat Mr. George Fernandes
had said. It would have been much
better and we would have appreciated
you ‘o some extent if you quoted the
source. Is it your Research and Ana-
lysis wing? Is it Intelligence Branch?
Which one is this source, we would
like to know. Or is it a mixture and
concoction from that side of the Hope
and nothing else? This is a clear case
of putting up concocted cases agaimst
railway people. If you cannot get them
by their straight neck, thig is what
you proposed to. do. The secret cir-
cular says that ‘the provisions of the -
Maintenance of Intetnal Security Act
(MISA) could be profitably invoked
while undertaking preventive actiom.
Section 1(a) (xiii) specifically enables
the detention of any person with a
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view to preventing him from acting
in any manner, R o

‘What more do you want? On the
one hand your owh ministry is nego-
tiating ang taking to the delaying “ac-
tics and on the other you are trying
40 put the dagger on the railway
workers. This is what you have b.en
doing.

SHR" PILOO MODY: This is the
way he eg'ablishes a revolution.

MR. SPEAKER: Even though he is
not doing, you will make him to do it.

SHRI JYOTIRMOY BOSU: Mr.
Speaker, you had a restful afternoon.
All that I want you, through your good
offices, to do is—though I =m not en-
titled <o it—that we should be told by
him as to how many warrants have
been issued and how many arrests have
been made. The House should be told
about it. You owe a duty to tell this.
Our adjournment motion coverg all the
arres’ed persons connected with the
railway strike. It is not connected
with Shri George Fernandes alone.
Therefore, the hon. Minister has deli-
berately escaped from fulfilling his
responsibility. He is talking about
losses. In thé Public Accounts Com-
mittee, we "2ad scme chance *o look at
the papers. The losses were due to
high corruption. You are responsible
for the mismangement, wastefulpess
and inefficiency. The railways would
come to 3 half if that remains at the
hands of the people who are controlling
it at the present moment. The ques-
tion is: let us come back to the issue
a little more soberly, because enough
heat has been generated although the
situation demands it. And, a lot of
fury came from the people opposite and
no logic is behind it. I heard Shri
Inder Gujral saying that the workers
in the All India Radio are traitors in
this country and what not I am
ashamed to hear that.
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SHRI L. N. MISHRA:; He did not
say ‘traitors’. ’
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} SHRI JYOTIRMOY BOSU: Then,
‘Sir, during negotiations, it was re-
“peatedly pointed out that we were so
.reasonable. It was repeatedly pointed
'out that they saould accept the prin-
‘ciple of the need-based minimum and
Fabolish the disparity between the
railways and other public sector insti-
tutions. I must reply to all the cock
nd bull story. The Coordination Com-
itlee has been very serious in arriv-
ing at a negotiated settlement. Now,
they have come out to stap them at
the back. Therefore, nego.iations in
fthe present circumstances are impossi-
tble. They are misquoting Siari George
Fernandes. It is real'v very unfortu-
nate. If you are really serious about
averting thig strike, Mr. Mishra, at
least change your attitudd, retease all

the people and sit coolly in a room and
settle this issue. -

You are now spending crores of
upees to break this strike which will
never work. I appeal to you not to sit
with ‘he Railway Boarq officials but
you may- consult and take advice from
the veteran trade union leaders. You
will find a solution and they will be
completely helpful to you to find a
olution. It cannot be setiled on the
basis of falsehoods but it has to be
based on only certain facts. Tlie men
sitting over here should realise this
that there is no dear:h of funds for the

ailways if the Government is serious
about this. Do you know, Mr. Speaker,
Sir, that the biggest investment of the
railways, 65 per cent of the invest-
ment, is on the tracks. Do you know
the utilisation rate? I do not want to
\load you with those figures but, they
are disappoin‘ing.

Shri Azagd said that the bonus would
cost Ra. 500 crores. My dear friend,
Shri Azaq is poor in pure and simple
mathematics. It would cost only from
Rs. 30 to 85 crores. It wag actually
only about Rs. 30 to 35 crores. If there
hag been real dearth of finances and
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resources, how is if that:the police bud-
get is jumping up year after year? How
ig it that the defence budget is going
up year after year? How is it that the
Prime Minister had to pay Rs. 60 lakhs
in one stroke for foreign travels? They
do not have any dearth of money.
" Their three scores of Ministers, each
costing Rs. 30,000 to Rs. 50,000 p.m.
sitting and eating and doing what I do
not want to say....

SHRI PILOO MODY: Their sala-
ries are Rs. 12 lakh a year.

SHRI JYOTIRMOY BOSU. The
railway workers are subsidising the
socie.y, transporting cheaply through
sweated ill-paig workers. This should
stop at once. Social burdens are
borne by the railways and the British
started it. In other countries, it is
met from general revenue through
grants-in-aid. Social burden is cur-
rently Rs. 22544 crores and another
Rs. 34.64 crores was thrown away
through mismanagement, corruption
and other malpractices.

No reference was made to the
. Bonus Review Committee. Govern-
ment’s attitude is clear through Shri-
mati Indira Gandhi’s letter. Bonus is
a deferred payment. So, the question
of profit and loss does not arise.

In summing up, may I appeal to the
hon. Minister of Railways—I really
mean it—that for God’s sake, let bhim
get out of the hands of these people
and form a counci] at once with
veteran trade unionist and come for a
settlement at once. Let him uncondi-
tionally release all those whom he
had arrested in connection with the
railway strike.

SHRI PILOO MODY: Before you
put the motion to vote, I want to know
when was the last time when the
Railway Minister travelled in a train.

MR. SPEAKER: I would let him
know later on.

674 L.S.—16

(Adj. Motn.)

SHRI PILOO. MODY: That is a
commitment on the floor of the House.
So, you will have to let me know.

MR. SPEAKER: Now, I shall put
the motion to the vole of the House.

The question is:
“That the House do now adjourn”
The Lok Sabha divided.

Division No. 16) (20.24 hrs.
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Bade, Shri R. V.
Banera, Shri Hamendra Singh.
Banerjee, Shri 5. M.
Bha‘.tacharyya, Shri S. P.
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Chavda, Shri K. S.
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Deshpande, Shrimati Roza
Gulna, Shri Samar
Horo, Shri N. E.
Kalingarayar, Shri Mohanraj
Krishnan, Shrimati Parvathi
Laljj Bhai, Shri
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Mody, Shri Piloo
Mohanty, Shri Surendra
Mukherjee, Shri Samar
Pandeya, Dr. Laxminarain
Ramkanwar, Shri
Sambhali, Shri Ishaque
Shakya, Shri Maha Deepak Singh
Singh, Shri D. N.
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihax:i
NOES

Ahmed, Shri F. A.

Ambesh, Shri

Arvind Netam, Shri .
Bajpai, Shri Vidya Dhar

Banerjee, Shrimati Mukul -
Barua, Shri Bedabrata .



419 Arrest of Lenders of

Barupal,  Shri Parma Lal
Beasumatari, Shri D.

Bhagat, Shri B, R.

Bhegat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Chandrakar, Shri Chandulal
Chaturvedi, ‘Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chhotey Lal, Shri

Daga, Shri M. C.

Dalbir Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan
Deshmukh, Shri Shivaji Rao S.
Dharia, Shri Mohan

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Ganesh, Shri K. R.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Godara, Shri Mani Ram
Gokhale, Shri H. R. .
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shr; Annasaheb
Hansda, Shri Subodh

Ishaque, Shri A, K. M.

Kadannappalli, Shri Ramachandran

Kailas, Dr.

Kakodkar, Shri Purushottam
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kaul, Shrimati Sheila
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kushok Bakula, Shri :

‘MAY 2, 1974

(Adj. Motn.)
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R.
Maharaj Singh, Shri
Mahata, Shri Debendra-Nath
Majhi, Shri Kumar
Malaviya, Shri K. D.
Maihotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P.
Mishra, Shri Bibhuti
Mishra, Shri Jagannath
Mishra, Shri L. N.
Misra, Shri S. N.
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit
Naik, Shri B. V.
Negi, Shri Pratap Singh
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandit, Shri S. T.
Pant, Shri K, C.
Paokai Haokip, Shri
Parashar, Prof. Narain -Chand
Partap Singh, Shri ’
Patil, Shri T. A.
Raghu Ramaiah, Shri K,
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram, Shri Tulmohan
Ram Dhan, Shri
Ram Swarup, Shri
Rao, Shri Nageswara
Rao, Shri Pattabhi Rama
Ravi, Shri Vayalar
Reddy, Shri M. Ram Gopal
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath

Sadhu Ram, Shri
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Samanta, Shri S. C.
Sanghi, shri N. K.
Sankata Prasad, Dr.
Sarkar, Shri Saktj Kumar
-Satpathy, Shri Devendra
Sayeed, Shri P. M.
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
‘Sher Singh, Prof.

‘Shinde, Shri Annasaheb P.
Shivnath Singh, Shri
‘Siddheshwar Prasad, Shri
Sinha Shrij Dharam Bir
‘Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.
Subramaniam, Shri C.
Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swaran Singh, Shri
Thakur, Shri Krishnarao
Tiwary, Shri D. N.

Uikey, Shri M. G.
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Yadav, Shri D. P.

“Yadav, Shri R. P.

MR. SPEAKER. The result® of the
division is: Ayes: 28; Noes: 119.
The motion was negatived,

BUSINESS ADVISORY COMMITTEE
FORTY-THIRD REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to present the
Forty-third Report of the Business
Advisory Committee,

20.23 hrs,
FINANCE BILL, 1974—contd,

MR. SPEAKER: We resume consi-
deration of the Finance Bill, Shri
Satpal Kapur to continue.

st gae wqe (qfegrem ) o &
THY g Fg TH § % wror S Aywae-
He FY qilEY W 7 qXww @9 7
FAE R, IA I FT AT FA W
TET &, 99 I #1 Feg A @
Eisul gl

IETH AT
I @ |
20.26 hrs.

[The Lok Sabha then adjourned till
Eleven of the Clock on Friday, May
3, 1974|Vaisakha 13, 1886 (Saka)].

W WY &«

*Shri Ram Bhagat Paswan also

voted for NOES.
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